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REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF HON’BLE
NATIONAL GREEN TRIBUNAL PASSED IN O.A. NO. 670/2018 (I.A. NO. 22/2019, M.A.
NO. 145/2019, I.A. NO. 694/2019 & M.A. NO. 773/2019) IN RE: ATUL SINGH
CHAUHAN VERSUS MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE AND
OTHERS WITH REGARDS TO THE ILLEGAL SAND MINING IN THE BED OF RIVER
YAMUNA, PRAYAGRAIJ.

(Revised in continuation of earlier report on the subject dated 04.07.2020)

I. INTRODUCTION

Applicant Atul Singh Chauhan had approached the Hon'ble NGT with the
contention that lot of irregularities were taking place in mining in river Yamuna at
Prayagraj (Allahabad). He had filed a petition in the year 2018 titled Atul Singh Chauhan
vs. Ministry of Environment, Forest and Climate Change &Ors. His contention was that
mining was allowed prior to preparation of District Survey Report (DSR). He contended
that it was being done in an unscientific way, in stream mining was resorted too.
Mining was being done upto 4 to 6 meter deep using Pokland Machine. Mining was
done without taking EIA clearance in violation of Supreme Court Order in Deepak
Kumar vs State of Haryana & others,(2012) 4 SCC 629. 400 to 500 trucks of sand were
daily moving out transporting sand in excess of the permissible limit of 125 trucks.
These trucks were carrying a load of 12 to 20 cubic meters instead of permissible limit
of 6 cubic meters. Mining was being done in utter violation of orders passed by Hon’ble
NGT in the cases in order dated 04.09.2019 in OA No. 173/2018 in re: Sudarshan Das
versus State of West Bengal and others, order dated 26.04.2019 passed in OA No.
44/2016 in re: Mushtakeem versus MoEF & CC and others and order dated 13.09.2018
passed in OA No. 186/2016 in re: Satendra Pandey versus MoEF & CC and another.

Il. FEW ORDERS PASSED BY HON’BLE NGT IN O.A. No. 670/2018 IN RE: ATUL SINGH

CHAUHAN VERSUS MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE

CHANGE AND OTHERS




Hon’ble NGT constituted a Joint Committee under the Chairmanship of
Commissioner, Prayagraj on 20.09.2018. The Committee while sending its report

to the Hon’ble NGT acknowledged that illegal sand mining was going on.

1. Vide order dated 12.02.2019,Hon’ble NGT formed a Monitoring Committee
under Chairmanship of Justice Rajes Kumar to examine the entire matter and send its
report to Hon’ble NGT. E-tender notice was issued even without preparation of District

Survey Report on 20.09.2018.

2. On 09.05.2019, Hon’ble NGT examined the report of Monitoring Committee. The
Monitoring Committee in its report dated 29.03.2019 mentioned that illegal sand
mining was going on in river Yamuna at Prayagraj. They came out with the following
suggestions to remedy the situation:

i. CCTV Cameras should be installed at mining points to verify the amount of sand

extracted.

ii. Regular patrolling should be done by the police to inspect the mining operations.

iii. Daily reports regarding mining should be sent to the District Magistrate.

iv. In case of any irregularity, FIR should be lodged.

v. The District Magistrate and the Superintendent of Police should carry out

surprise checks.

Hon’ble NGT reiterated its order dated 10.01 2019 whereby it had ordered that
every vehicle carrying illegal sand should be confiscated and it should not be released
without recovery of 50% of showroom price. This order has been affirmed by Hon’ble
Supreme Court on 07.05.2019. Besides confiscation, environmental compensation
should be levied against illegal mining which should be based on net present value of
the cost of damage to environment along with the cost of restoration of environment

as well as cost of illegally mined material.

3. Hon’ble NGT Vide order dated 04.07.2019 examined the reports of Monitoring
Committee dated 19.06.2019, 28.06.2019 and 02.07.2019. It directed removal of JCBs
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and other machines from the mining areas in river Yamuna. It also reiterated earlier
directions of installing CCTV cameras, patrolling, surprise inspections and daily reports
from the District Magistrate. Hon'ble NGT on Feb 28, 2020 directed that there would
be a single Oversight Committee (this Committee), which would be monitoring all
environmental cases, which hitherto were monitored by separate committees. It
examined the Monitoring Committee’s report dated Nov 02, 2019 wherein it was
mentioned that in Allahabad (now Prayagraj), out of 83 silica sand washing plants, only
12 had permission from UP Pollution Control Board. These 12 silica sand washing
plants were using tube-wells for washing without getting permission from Central
Ground Water Authority. UPPCB had been asked by the Monitoring Committee to seal
these plants and invoke environmental compensation on them. The Monitoring
Committee had asked to give them an opportunity of hearing before taking final

decision.

4, Hon’ble NGT also mentioned that directions given in order dated 04.09.2019 in
OA No. 173/2018 in re: Sudarshan Das versus State of West Bengal and others, order
dated 26.04.2019 passed in OA No. 44/2016 in re: Mushtakeem versus MoEF&CC and
others and order dated 13.09.2018 passed in OA No. 186/2016 in re: Satendra Pandey
versus MoEF&CC and another, must also be followed in the State of UP. The operative

portion of these three orders is annexed as Annexure-I to this report.

Salient directives in these cases are as follows:
i. There has to be demarcation of boundaries of all mineral leases. No mining
can be allowed without demarcating the boundary.
ii. Mining has to be as per EIA Notification, 2006; MOEF Notification dated
15.01.2016 and Sustainable Sand Mining Management Guidelines, 2016.
iii. Compliance of Water (Prevention and Control of Pollution) Act, 1974; Air
(Prevention and Control of Pollution) Act, 1981 and Regulation of Central

Ground Water Authority in all Sand mining leases is mandatory.



Vi.

Vii.

viii.

Xi.

For ensuring compliance of all these directives, district administration is fully
accountable.

District Magistrate and Superintendents of Police have to seize all mining
equipments and vehicles in case of illegal mining.

Besides criminal proceedings, there has to be imposed exemplary penalty by
District Magistrates in case of illegal mining.

A detailed restoration plan for rivers beds has to be made, based on
recommendations of Expert Committee.

Assessment of ecological damage has to be ensured by Indian Council of
Forestry Research and Education, Dehradun, incorporating cost of river bed
material, cost of ecological restoration and net present value of the future
ecosystem services foregone. Regional Officer of the CPCB would be the
Nodal Officer.

Vehicles confiscated would be released only on payment of 50% of
showroom value.

For environmental clearance in sand mining, even for B- 2 cases where land is
between 5 to 25 Hectares, there will be provision for assessment (EIA),
Environmental Management Plan (EMP) and public consultation. Even in the
cases of leases below 5Hectares, Form-1m would be made by State
Environmental Impact Assessment Authority (SEIAA) rather than by District
Environmental Impact Assessment Authority (DEIAA).

MOEF & CC will prepare guidelines for calculations of damage to mine out

areas.

MONITORING COMMITTEE

The Monitoring Committee under Justice Rajes Kumar was constituted on
12.02.2019. It held its meetings on 29.03.2019, 19.06,2019, 28.06.2019,
02.07.2019, 12.06.2019, 23.10.2019, 02.11.2019 and 07.02.2019.

On 29.09.2019, the Committee while reviewing remedial action
suggested:



(i) Installation of CCTV Cameras

(ii) Regular patrolling by police

(iii)  Daily reports to be given to District Magistrate

(iv)  Lodging of FIR in case of irregularity

(v) Surprise checks by District Magistrate/Senior Superintendent of Police

On 28.06.2019, the Committee reiterated its earlier suggestions on
remedial action given on 29.03.2019. It also asked for removal of JCBs from river

beds.

On 02.07.2019, the Committee asked for serving notices to such bidders
who had not registered for cancellation of their licence, forfeiture of their
amount and criminal action against those, who were still mining despite service
of notice to them. The Committee was apprised by the Chief Mining Officer that
all stocks, which were seized due to illegal mining/illegal transportation, were
disposed off by e-tendering. The Committee also noticed that No Objection
Certificate (NOC) was not taken from Forest Department for stone mining and
directed that finalisation of lease should take place only after NOC from Forest

Department.

On 23.10.2019, the Committee noted that 71 out of 83 Silica Sand
Washing Plants did not have clearance from UPPCB. The balance 12 Silica Sand
Washing Plants, which had clearance from UPPCB, did not have licence from
Central Ground Water Authority. The UPPCB was instructed to seal these 71
plants. Regional Officer, UPPCB was asked to give the complete status of all the

plants.

On 08.01.2020, the Committee directed RC notices to be issued to such
lessors whose lease had been cancelled for non-deposit. = The Committee
reviewed the process of Environmental Clearance in pending cases and directed
to expedite the process. The Committee noted that out of 54 Pattas which had

been carved out, 21 Pattas were settled for mining. The Committee felt that the
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5.

process of settlement was very slow. The Committee felt that illegal mining was
going on by unauthorised persons without holding legal Patta and also from the
stream of the river. The Committee, suspecting connivance of officers
responsible for checking illegal mining, suggested enquiry by a fair and honest

agency, both in Prayagraj and Kaushambi.

On 07.02.2020, the Committee reviewed the enforcement work with
District Magistrate/Superintendent of Police, Prayagraj. District
Magistrate/Superintendent of Police apprised it of the actions taken by them-
spot inspections, vehicles seized etc. Petitioner Shri Atul Singh Chauhan
mentioned that the main problem is in the Baswar area where illegal mining
takes place through JCBs and boats, particularly at night. District Magistrate
assured that he would get a Police Chauki opened in Baswar. The Committee
while expressing satisfaction with the progress directed the DM/SSP to conduct
more surprise checks and take stringent action against persons involved in illegal

mining.

Vide order dated 07.07.2020, the Hon’ble NGT considered the report of the

Oversight Committee dated 04.07.2020. The issue covered by the report dated

2.11.2019 mainly relates to illegal sand mining in district Prayagraj. The report also

includes the status of compliance of directions of Hon’ble NGT relating to Solid Waste

Management in O.A No. 606/2018.

STEPS TAKEN BY DISTRICT ADMINISTRATION

The district administration Prayagraj have, vide their reports dated 03.07.2019,

06.02.2020, 16.06.2020 and 27.06.2020, (Refer Annexures- Il, Ill, IV & V) mentioned

the steps taken by them.

1. A nine-member interdepartmental committee has surveyed the river bed.

Based on the survey report, only those areas have been identified for leasing out



which are outside the river stream. Only these areas would be allotted by them

to prospective bidders through e-tender cum e-auction process.
2. The DSR for Prayagraj has been prepared as per guidelines of MoEF.

3. The enforcement figures as given by district administration are as follows:

Sl lllegal lllegal storage FIRs lllegal Cases registered
No mining cases transport
cases cases
2018-19
1 56 06 196 194 06
2019-20
2 32 04 132 537 80
2020-21
3 02 09 11 87 90

4. Task Forces comprising of Sub Divisional Magistrate, Circle Officer and
Assistant Road Transport Officer have been constituted in all sub-divisions to

check illegal mining/ illegal transportation.

5. A police outpost has been recommended to be opened in village Baswar, P.S.

Ghoorpur, which is sensitive from illegal mining point of view.
6. Weekly reports are sent by Task Forces to SSP office.

7. lllegally stored sand is confiscated and auctioned off through e-auction after

taking the Court’s permission.

9. CCTV cameras will be installed at all sensitive points. CCTV camera is

installed at the only point where sand mining is continuing.

10. Senior Superintendent of Police has been instructed by District Magistrate to

ensure regular patrolling.




11. Station House Officers have been instructed to send daily reports with

photographs to UPPCB and District Magistrate.

12. 19 out of 21 leases have been cancelled because of non-deposit of dues.
Even the only lease in Yamuna River, which was operative, has been suspended

for non-deposit.

13. Efforts for settlement of lease are going on despite the delay due to COVID-
19.

IV. MINUTES OF THE MEETING OF OVERSIGHT COMMITTEE

Various meetings regarding O.A. No. 670/2018were held by Oversight
Committee, NGT, UP in the office of committee and through Video-conferencing as

follows:

(A)  Vide Meeting dated 12.09.2019, various issues and directions were discussed by
the committee in compliance of Hon’ble NGT order dated 12.02.2019 passed in O.A.
No. 670/2018 in re: Atul Singh Chauhan versus MOoEF&CC and others and in
Compliance of Hon’ble NGT order dated 28.08.2018 in O.A. No. 164/2018 in re:

Ashwani Kumar Dubey Vs. Union of India and others (Annexure-VI).

(B)  Vide Meeting dated 23.10.2019, various issues and directions were discussed in
the committee meeting in compliance of Hon’ble NGT order dated 12.02.2019 passed
in O.A. No. 670/2018 in re: Atul Singh Chauhan versus MoEF&CC and others

(Annexure-VIl).

(C) Vide Meeting dated 08.01.2020, various issues and directions were discussed in
orders of the committee meeting incompliance of Hon’ble NGT order dated 28.08.2018
in O.A. No. 164/2018 in re: Ashwani Kumar Dubey versus Union of India and others and
order dated 12.02.2019 passed in O.A. No. 670/2018 in re: Atul Singh Chauhan versus
MOEF&CC and others(Annexure-VIIl).



(D)  Vide Meeting dated 29.01.2020, various issues as pointed out in the orders of
Hon’ble NGT dated 21.10.2019 passed in O.A. No. 670/2018 in re: Atul Singh Chauhan
versus MoEF&CC and others were discussed. Other officers viz., Secretary, Urban

Development; Chief Env. Officer, UPPCB; EE, UPPCB, Lucknow and Dy. Secretary,

UPSLSA were also present in the meeting (Annexure- 1X).

(E) Vide Meeting dated 07.02.2020, various issues and directions as mentioned in
orders of the Hon’ble NGT were discussed in compliance of Hon’ble NGT order dated
28.08.2018 in O.A. No. 164/2018 in re: Ashwani Kumar Dubey versus Union of India and
others and order dated 12.02.2019 passed in O.A. No. 670/2018 in re: Atul Singh

Chauhan versus MoEF&CC and others (Annexure- X).

(F) On 02.03.2020, the compliance of the order dated 21.10.2019 was discussed by
the current Oversight Committee with Secretary, Urban Development and Member

Secretary, UPPCB, Lucknow.(Annexure- Xl).

(G) A meeting regarding O.A. No. 670/2018 was recently held on 18.06.2020
(through Video-Conferencing) by Oversight Committee, NGT, UP. This was the first
detailed meeting of the current Oversight Committee in this matter. Progress of
implementation of Hon’ble NGT’s directions was discussed and status of the action
taken by the concerned authorities in compliance of the orders was also reviewed.

(Annexure- XlI).

ENVIRONMENTAL MONITORING CELL

An Office memo letter received from Member Secretary, U.P. Pollution Control

Board, Lucknow on 09.06.2020 (Annexure- XIll).

V. SUMMARY OF THE COMPLIANCE STATUS OF THE DIRECTIONS GIVEN BY HON’BLE

NGT IN O.A. NO. 670/ 2018

1. Various issues and directions as mentioned in orders of the Hon’ble NGT were

discussed by the committee under Chairmanship of Hon’ble Justice (Retd.) Shri Rajes



Kumar, at Circuit House, Prayagraj. The compliance status of the different issues has
been reported by DM, Prayagraj and sent by Senior Mining Officer, Prayagraj on
29.06.2020.The details are enclosed in Annexure-Il, III, IV & V.

2. The status regarding Environmental Compensation (EC) in compliance of orders
of Hon’ble NGT was received vide a scanned copy of Letter no. ZoL/Tech/NGT/341/308

dated 30.06.2020 received from CPCB, Lucknow and is annexed at Annexure- XIV.

3. The status regarding illegal sand mining has been reported by DMs of Kanpur
Dehat/Fatehpur/ Chitrakoot/ Kaushambi in this case vide Letter no. 470/M- NGT/2019
dated 01.07.2020 and is enclosed at Annexure- XV.

4, The present status of Sand Blocks (Yamuna River) in District Prayagraj has been
reported by Senior Mining Officer, Prayagraj vide letter no. 1126/Khaniz/ 2020-21 on
31.08.2020. The details are enclosed at Annexure- XVI.

Additional Information provided by Mines Department:

The Mines Department has given information during meetings of Current
Oversight Committee regarding steps taken by them all over the State for ensuring
environmental protection and curbing irregularities. Some of the steps taken by them

are as follows:

1. The Mines Department has established a Command Centre at the Directorate of
Geology and Mines at Lucknow from where they operate the Integrated Mines
Surveillance System for the entire State. Under the Integrated Mines Surveillance
System, all the mine areas have been geo fenced. PTZ cameras at the mines have
been installed. Weigh Bridges fitted with cameras have been installed at all mines
and have been integrated with the Control Centre at Head Quarters. They are using
Artificial Intelligence based Software and taking the help of Drones and Cloud
Services for monitoring mining activity in the State. Drone Video-graphy has been
done in sensitive districts- Fatehpur, Banda, Prayagraj and Saharanpur. Progress of

each site is being monitored at headquarter level regularly.
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2. District Administration is directly responsible for all mining activity in the District. A
seven member district level task force has been set up under the chairmanship of
DM vide order dated 20.03.2016. Deputy Superintendent of Police level officers of
Police department are members of this task force. The mining areas are constantly

monitored by this task force.

3. They have established a Vehicle Tracking System to check the misuse of Transport
Pass and Overloading. They are using RFID tags to monitor the movement of
vehicles. To begin with, this system has been introduced in the most sensitive
districts of Hamirpur, Banda, Fatehpur, Jalaun and Jhansi. Transport of minerals

even from stores is being regulated through electronic E- forms.

4. New areas have been identified based on survey conducted according to
Sustainable Mining Guidelines and they are being included in the DSR. All DSRs are
being prepared only on the recommendations of the District Collectors. Besides the
system of installing pillars on the ground, site coordinates have to be compulsorily
indicated for each mining site to ensure that mining activity is taking place at the

allotted site only.

5. Mining Department has made a provision in the Rules to blacklist a person for upto
2 years if found guilty of illegal mining/illegal transportation. So far 125

persons/firms have been blacklisted in the State.

6. Mining Department has amended the Rules to allow storage of minerals only
beyond 5Km radius from the riverbed. This has been done to prevent illegal mining

from river bed under the alibi of storage.

7. Rule-35(2) of Uttar Pradesh Minor Mineral Regulations, 1963 provides that the
mining lease holder whose mining lease area is more than 5 hectares, shall
construct check-post/gate and install 4 CCTV cameras capable of recording at 360°
visibility at his own expense for monitoring under the supervision of the DMs.

8. There are provisions for notifying the geo coordinates of all boundary pillars of the

mining area in the UP Minor Mineral Regulations which are being followed. There is
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provision for execution of mining lease deed only after demarcation under rule-17
of the Mining lease Approval Rules, 1963.
9. Instead of the printed MM-11, online royalty payment has been introduced through

E- MM- 11. Security features have been introduced in E-MM 11 to check its misuse.

The Oversight Committee asked for compliance report from the State Govt. on

various issues and directions which were discussed in orders of the Hon’ble NGT in O.A.

No. 670/2018. The compliance status of the different issues is as follows:

S. Issues/ points Compliance Status

No | of discussion

1 | Report Chief Mining Officer informed the Committee that in the entire
regarding State, at the places where sand mining is going on, weigh-
District bridges have been installed and CCTV cameras have been
Prayagra;. installed to check illegal sand mining and its transportation. This
Recovery of | has also been incorporated in the Rule.
damages for
illegal mining | So far confiscation of vehicles is concerned, it was informed by
and coercive | the Chief Mining Officer that under the Mines and Minerals
measures (Development and Regulation) Act, 1957 (for short, MMDR Act),
against the | the competent authority is the court of Chief Judicial
vehicle Magistrate for lodging complaints. In the complaints, orders of
involved in | the Hon’ble NGT are referred to. Confiscated vehicles are
illegal sand | released by the court of Chief Judicial Magistrate concerned
mining. after obtaining an affidavit and trial continues in due course.

This is a practice in Prayagraj, but in other districts too, the
same procedure is being adopted.

On query being made that when the orders of Hon’ble NGT in
this regard have been confirmed by Hon’ble Supreme Court,
then why the Chief Judicial Magistrate is releasing the
confiscated vehicles on affidavit and whether the Chief Judicial
Magistrate is made aware of the above confirmation by Hon’ble
Supreme Court on 7th May, 2019 and even thereafter if
confiscated vehicles are being released without payment of
penalty, whether appeals are being preferred, the Chief Mining
Officer replied that so far no appeal has been preferred, but
they will do it now.

Shri Ashish Tiwari, Member Secretary, UPPCB informed that the
penalty regime has now been amended by Hon’ble NGT vide
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order dated 28.02.2020 passed in OA No. 670/2018 to the
following effect:

Sr. Category of Vehicle Penalty
No. Amount
1 | Vehicles/Equipments/Excavators with | Rs. 4 lacs

showroom value more than Rs. 25 lacs
and less than 5 years old.

2 | Vehicles/Equipments/Excavators with | Rs. 3 lacs
showroom value more than Rs. 25 lacs
and more than 5 years but less than 10
years old.

3 |For the remaining Vehicles year/|Rs.2 Lacs
Equipments/ Excavators which are
otherwise legally permissible to be
operated and not covered by Serial No. 1
and 2.

Note-I: On repetition of the offence by the same vehicle/
equipment, Order dated 05.04.2019 will be applicable.
Note-ll: The option of release may be available for a period
of one month from the date of seizure and thereafter, the
vehicles may be confiscated and auctioned.

It was further informed that the above penalty regime would be
applicable for the offence committed for the first time but in
case of repetition, penalty regime as provided in the order of
Hon’ble NGT dated 10th January, 2019 would be applicable. In
the said order of Hon’ble NGT, it was directed that the State
Government has to amend the rules and the confiscating officer
is to be designated in consonance with amendments made and
the amount so collected is to be remitted to State PCB/PCCs for
being utilized for restoration of environment. The Hon’ble NGT
had further directed that the above compensation regime will
be over and above any existing rules or provisions.

Let the State Government issue an appropriate Office
Order/Rule to this effect in accordance with the spirit of orders
of Hon’ble NGT referred to hereinabove by incorporating State
Amendment.

The Committee was informed by Shri Anjani Kumar Singh,
Senior Mines Officer, Prayagraj that there are 2 running leases
(pattas) i.e. Ganga (working) and Yamuna (suspended from
04.06.2020). Both the mining areas have CCTV cameras. There
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were 21 pattas earlier, but at present only two pattas are there,
out of which one patta relating to Ganga is in running condition
and the other one, which relates to Yamuna, is suspended on
account of nonpayment of royalty. Tender were advertised but
due to lockdown, tender process could not be completed. He
further informed that till date 14 FIRs have been lodged
regarding illegal sand mining. However, no penalty has been
realized so far from illegal miners.

The District Magistrate, Prayagraj should submit a detailed
report within a week in regard to steps taken against illegal
sand miners, vehicles confiscated, penalty imposed/realized,
action taken against accountable officers, surprise inspections
made so far by District Magistrate and Senior Superintendent of
Police and daily reports submitted by the district administration
to the Head Office at Lucknow.

The Committee directed to check illegal mining by all means.

The State Mines Department was directed to get an inspection
made against illegal sand mining in the neighboring Districts of
Kanpur Dehat, Fatehpur, Chitrakoot and Kaushambi and submit
a detailed report.

It shall be ensured that no mining is permitted to be done in
violation of the provisions of MMDR Act and rules framed there
under and suitable action is taken against wrong-doers.

Environmental
Compensation

CPCB was directed to provide assistance in calculating the EC in
compliance with the directions of Hon’ble NGT.

In this regard, it is submitted that CPCB in Compliance of
Hon’ble NGT order dated 05.04.2019 in OA No. 360/2015 (and
13 other clubbed cases related to sand mining from riverbeds in
different states), constituted a committee to prepare a scale of
compensation, after including the components mentioned in the
orders, which can then be adopted in whole of country. The
nodal agency for compliance and coordination is CPCB. (Refer
Annexure-XIV)

Under consideration of Hon’ble NGT for Approval.

Status of
Action Plan
regarding

lllegal sand

e A nine-member interdepartmental committee has surveyed
the river bed. Based on the survey report, only those areas
have been identified for leasing out which are outside the
river stream. Only these areas would be allotted by them to
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mining

prospective bidders through e-tender cum e-auction
process.

The DSR for Prayagraj has been prepared as per guidelines
of MoEF.

The enforcement figures as given by district administration
are as follows:

Sl | lllegal lllegal FIRs lllegal Cases
No | mining | storage transport | registered
cases cases cases
2018-19
1 56 06 196 194 06
2019-20
2 32 04 132 537 80
2020-21 (till June, 2020)
3| 02 09 | 112 | 8 | 9

Task Forces comprising of Sub Divisional Magistrate, Circle
Officer and Assistant Road Transport Officer have been
constituted in all sub-divisions to check illegal mining/ illegal
transportation.

A police outpost has been recommended to be opened in
village Baswar, P.S. Ghoorpur, which is sensitive from illegal
mining point of view.

Weekly reports are sent by Task Forces to SSP office.

Illegally stored sand is confiscated and auctioned off
through e-auction after taking the Court’s permission.

Senior Superintendent of Police has been instructed by
District Magistrate to ensure regular patrolling.

Station House Officers have been instructed to send daily
reports with photographs to UPPCB and District Magistrate.

19 leases out of 21 leases have been cancelled because of
non-deposit of dues. Even the only lease in Yamuna river,
which was operative, has been suspended for non-deposit.
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e Efforts for settlement of lease are going on despite the delay
due to COVID-19.

Best practices
(setting up of
control rooms)

The Committee has been informed by Chief Mining Officer that
Command Centre has been established at Lucknow.

Status of
installation of
CCTV cameras
at every
dumping site

CCTV cameras will be installed at all sensitive points. CCTV
camera is installed at the only point where sand mining is
continuing.

The Chief Mining Officer informed that process for installing
GPS in vehicles is in progress.

Installation of
GPS

License  from
UPPCB and
CGWA (83
Silica Sand

Mining Plants)

Shri Ashish Tiwari, Member Secretary, UPPCB informed that out
of 83 Silica Sand Washing Plants which were identified, only 04
have permission from UPPCB. Rest plants were sealed for want
of permission on the basis of inspection done by a committee
on 16.06.2020 and EC was imposed. District Magistrate has
issued recovery certificate for realization of the same. The
Committee directed that Silica Sand Washing Plants be made
viable after obtaining environmental clearance from UPPCB.

Status of Sand
Blocks (Yamuna

Status of Sand Blocks (Yamuna River) in District Prayagraj

River) in || S.No Details Number of
District Blocks
Prayagraj 1 Total No. of Sand Blocks in Yamuna River 21
2 Water Logged Area ( Mining Lease cannot 11
be granted by the directions of Hon’ble
NGT and Hon’ble Supreme Court Orders)
3 Letter of Intent issued (Lease will be 04
granted after issuance of Environmental
Clearance from SEIAA)
4 In process of Letter of Intent 01
5 Number of Advertised Sand Area 02
6 Pending in SEIAA (For Environmental 01
Clearance)
7 No bid found in Advertisement 01
8 Number of area affected by Kumbh Mela 01
Status of 21| 1. Number of Submerged Sand fields- 11 (Plot No.- 1, 2, 10,
common area 11, 12, 13, 14, 15, 18, 19, 20) In pursuance of the Guidelines
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of Yamuna
River located in
Prayagraj Distt

of Hon’ble Supreme Court and Hon’ble NGT, the submerged
areas cannot be sanctioned for mining abstraction..
Regarding the separation of the above submerged areas
from the DSR, a letter dated 04.08.2020 has been sent to
the government.

2. Number of letters of intent issued - 4 (Plot No.- 3, 5, 7, 16,)
For the sand areas, execution of mining leases will be done
after issuing environmental clearance certificate from the
State Level Environmental Impact Assessment Authority.

3. Issue of letters of intent under process- 1 (Plot No.- 04)

4. Number of Sand areas advertised- 2 (Plot No.- 8, 21) The
above areas have been advertised by the office letter dated
20.08.2020. The e-auction date for the said areas is fixed for
16.10.2020 and 17.10.2020.

5. Number of Pending areas in SEIAA FOR Environmental
Clearance- 01 (Plot No- 09) Environmental Clearance
Certificate is not obtained from the SEIAA for the said area.

6. Number of areas in which no tender is received in the
advertised area for acceptance - 01 (Plot No.- 06) The said
area is being arranged as per dated 23.05.2020 to be given
on mining permit for a short period.

Number of restricted areas due to MaghMela- 01 (Plot No.- 17)

10 | Details of | Details of Enforcement action taken in financial year 2020-21
Enforcement
actions taken in || S. No. Month Number of Vehicles Caught
financial year In Month Till Month
2020-21 (near 1 April, 2020 13 13
Yamuna River) 2 | May, 2020 51 64
3 June, 2020 34 98
4 | lJuly, 2020 13 111
5 August, 2020 88 199
11 | Other items Department of Irrigation was directed to submit a report

regarding illegal mining of minor minerals in irrigation channels.

VI. OBSERVATIONS OF THE OVERSIGHT COMMITTEE
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The Committee noticed from the submitted reports by the District Magistrate
and Senior Mines Officer, Prayagraj that presently, only 01 sand mining lease is
operational for the entire district. Initially 54 Pattas were carved, out from which 21
Pattas were settled. 19 of them were cancelled due to non-deposit of dues or non-
registration. Out of the 02 operational Pattas, 01 was suspended, leaving only 01 Patta
operational. It is quite surprising that these Pattas were not settled throughout the
year. Even this year, now due to rainy season, they would not be operational till
October.

It is worth pondering as to how the demand of the entire district would be met
by just one Patta. This lends credence to the observation of the Justice Rajes Kumar
Committee dated 08.01.2020 that illegal mining may be going on by unauthorised
persons without holding legal Patta and also from river stream. Alternatively the
possibility that illegal mining may be taking place in neighbouring districts from where
sand may be coming to Prayagraj, may not be ruled out.

The enforcement figures as mentioned in compliance status also have drastically
dropped. Only 02 illegal mining cases have been registered this year, compared to 32
last year. There is a drastic drop in FIRs registered and illegal transportation of mining
material cases. Though CCTV camera is reported to be installed at the only place where
mining Patta is operational, they are yet to be installed at other sensitive points despite
repeated instructions. Why daily reports are not being sent? Why patrolling reports
are not coming? Why despite assurance, Police Outpost has not been opened in
Baswar area? The District Magistrate has to find out why despite his instructions,
implementation is not taking place. Laxity in enforcement on above points cannot be
taken lightly and accountability needs to be fixed.

The Senior Mines Officer, Prayagraj submitted the report regarding the present
status of Sand Blocks (Yamuna River) in District Prayagraj. There are total 21 Sand
Blocks in Yamuna River. The sand blocks in Water Logged Areas are 11, Letter of Intent
has been issued for 4 (Lease will be granted after issuance of Environmental Clearance
from SEIAA); only one LOI is under process. The number of Advertised Sand Areas is 02

near Yamuna River.
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An important point needs to be brought to the notice of Hon’ble NGT. During the
course of the above proceedings before the Oversight Committee, the petitioner Shri
Atul Singh Chauhan had sent a letter to the committee along with annexures and
photographs mentioning that illegal mining were going on in Prayagraj. The Committee
had asked for a report from DM Prayagraj on August 21, 2020. The Committee again
sent remainder to DM Prayagraj requesting him that the report be submitted to the
Committee before hearing and in the event of not meeting the timelines to be
furnished to Hon’ble NGT directly. So far the report has not been received from DM
Prayagraj. Copies of the letter of the complaint of Shri Atul Singh Chauhan and letter to

DM, Prayagraj are enclosed as Annexure- XVII.

RECOMMENDATIONS:

(A) Specific to Prayagraj:

1. The enforcement efforts in Prayagraj have come down drastically this year. There is
an urgent need to augment the monitoring of illegal sand mining in district Prayagraj.
Accountability needs to be fixed for the laxity. Constant monitoring of illegal sand
mining must be done with drones, aerial surveys, ground surveys through dedicated
task force at district level. The State Government can also organise night-surveillance

of mining activities through night-vision drones at district level.

2. So far as confiscation of vehicles is concerned, under the provisions of the Mines and
Minerals (Development and Regulation) Act, 1957, the competent authority is the
court of Chief Judicial Magistrate for lodging complaints. In the complaints, orders of
the Hon’ble NGT are referred to. Confiscated vehicles are released by the Court of
Chief Judicial Magistrate concerned after obtaining an affidavit and trial continues in

due course. This is a practice not only in Prayagraj, but in other districts too.

3. The State Government should amend the rules and the confiscating officer needs to

be designated in consonance with amendments made in Forest Act/Rules and the
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amount so collected to be remitted to State PCB/PCCs for being utilised for

restoration of environment.

4. The State Government must address the issue of monitoring gaps in illegal sand

5.

mining with the following recommendations to remedy the situation:

e Installation of CCTV Cameras should be at mining points to verify the amount of
sand extracted.

e Toinspect the mining operations, there is need for regular patrolling by the police.

e Daily Mining reports should be sent to the District Magistrate.

e FIRs should be lodged in case of any illegal mining.

e The DM and the SP should carry out surprise checks at regular intervals.

In order to stop illegal sand mining, it shall be the duty of the concerned authority

to do area survey at regular intervals.

It was informed by Senior Mining Officer, Prayagraj that there were 21 pattas
earlier, but at present only one pattas is thereand the process of settlement of
remaining Pattas could not be completed for more than one year for one reason or
the other.This is a serious anomaly in Prayagraj which raises suspicions and needs
further probing by the concerned authorities. Further, he informed that till date
only 14 FIRs have been lodged for illegal sand mining. No penalty has so far been
realized from any of the illegal miners. This calls for a strict, impartial, transparent

and deterrent environmental compensation regime.

State of U.P. needs to evolve a mechanism for the recovering compensation for the

damage to the environment from illegal mining.

(B) General Recommendations

1. Environmental Clearance takes into account all the environmental concerns.

Mining plan is the instrument through which it is enforced. However, for mining

activity going on illegally, there is neither any EC nor any mining plan. lllegal
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mining invariably leads to reckless damage to environment. Hence, utmost efforts
are required to check illegal mining through surveillance, patrolling and

enforcement.

In District Prayagraj, there is only one operative lease out of 51 leases and that too
for more than one year. Areas where only a few leases are operative and the rest
are not settled/surrendered need to be carefully watched. There could be a
chance of cartel formation and mining of sand illegally from other vacant mining

plots under the garb of the operative lease.

DSRs need to be prepared very carefully. They should be based on Physical surveys
and replenishment studies. Since sand deposition is a dynamic issue, they need to
be regularly updated. While awarding lease deeds, important environmental
parameters like deposition and replenishment of sand, areas of erosion, distance

from infrastructural structures need be considered.

In the absence of replenishment studies and physical inspection before award,
many times sites are awarded where there is no sand. The lease holder indulges in
mining adjoining areas, some of which may be environmentally not very suitable.

Before award of LOI, physical inspection should be mandatory.

Electronic surveillance through UAVs/Remote Sensing is a good surveillance option
especially in areas where sand mafias are active. Night vision drones must be used
for checking mining activity at night. Sensitive spots must be identified and police
presence- both static presence and dynamic patrolling needs to be beefed up

there. DMs / SSPs must be made directly responsible for checking illegal mining.

. Storage Godowns should be at least 5 kms away from the river bank. Otherwise
illegal mining can be carried on under the garb of storage by the leaseholder

himself.

. Geo-fencing of sites, their physical demarcation, allotment of geo-coordinates to

all the pillars and their constant physical inspection and electronic surveillance is a
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must to ensure that the mining activity is as per the approved mining plan and no

illegal mining, detrimental to environment, is going on.

8. There has to be a mechanism to ensure that the actual mining activity conforms to
the approved Mining Plan and the approved Environment Management Plan
(EMP).Besides the statutory system of Departmental inspections, there has to be a
system of annual mandatory Environmental Audit by experts. Environment
Department can empanel some experts/expert institutions with standard TORs
and Remuneration terms which could be utilized by the Mines Department on a
regular basis. This way the District Administrations can access good technical
experts with standard conditions in a transparent way without bothering about

tedious time consuming tender formalities.

9. There has to be an effective mechanism for restoration of environment in case of
its degradation due to mining. A portion of the royalty could be reserved for it as
Environment Restoration Fund. The Environment Department can empanel some
reputed institutions with standard terms for preparing environmental restoration
plans which could be used directly by the Mining Department without the arduous
formalities. These plans could be funded by the Environment Fund as mentioned
above. Already a number of mineral rich districts like Sonbhadra have a sizeable
District Mineral Fund at the disposal of the District Collector. However since there
is no mechanism available at the level of District Collector for preparation of
Environment Restoration Plans, this fund is normally used for works other than

environmental restoration.

10.The mining activity should strictly comply with Provisions of EIA Notification 2006,
Sustainable Sand Mining Guidelines, 2016; The Environmental Protection Act,
1986; The Water (Prevention and Control of Pollution) Act, 1974; The Air
(Prevention and Control of Pollution) Act, 1981 and Regulations of Central Ground

Water Authority.
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11.As per Hon’ble NGT orders it was directed that Chief Secretary must ensure
compliance of Sand Mining Guidelines. The Oversight Committee recommends
periodic review at CS level which will automatically improve enforcement effort

and sort out a number of co-ordinational issues.

The Member Secretary, UPPCB is directed to send this report to the Registrar General, National
Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble Tribunal
with a copy to the Chief Secretary, Government of UP for necessary action. The report be

uploaded on the website of the committee.

05-09-2020 05-09-2020
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

September 05, 2020

Annexures: As above

Please visit our website: oscngt.upsdc.gov.in for more information.
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ANNEXURE-1

OA No. 173/2018 in re: Sudarshan Das versus State of West Bengal and others, Order dated
04.09.2019:

"29.  Apart from above, in view of the grave and alarming situation and gross failure on the
part of the authorities in the concerned districts in both the States of Odisha and West Bengal
and to prevent illegal and unscientific sand mining in the areas in question, we deem it essential

to issue following directions.-

(i) The State of West Bengal and Odisha may demarcate the boundaries for regulating grant
of sand mining lease within three months from today. No mining lease of minor minerals
may be given in the area in question till demarcation is complete. All existing mining
operations in those areas shall remain suspended till demarcation work is completed and
attains finality. To carry out the demarcation, the C hief Secretaries of the two States may
constitute a team of three suitable officers each within two weeks. The said teams may hold

their first meeting within one month.

(it) The States of West Bengal and Odisha must ensure thatmining in all sand mining blocks

is undertaken strictly in accordance with the provisions of EIA Notification, 2006, MoEF

Notification dated 1 SIhJanuary, 2016 and the Sustainable Sand Mining Management
Guidelines, 2016. They must also ensure that no sand mining is permitted without due
compliance of Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981 as well as regulations governing clearances
by the Central Ground Water Authority. The District Administration must be held

accountable for any failure.

(iii) District Magistrates and Superintendents of Police, Balasore district in Odisha and
Paschim Medinapur, West Bengal, respectively, shall seize all sump pumps, other

machinery, tools, vehicles, etc. used for carrying out illegal sand mining.

(iv) Apart from instituting appropriate criminal proceedings against those carrying out illegal
mining, exemplary penalty shall be imposed against them by the concerned District
Magistrates within three months from loday to cover the cost of restoration of environment

and to compensate the victims.
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(v) The Chief Secretaries of the two States shall also get prepared jointly a detailed restoration
plan for river Subarnarekha and its river beds for which a Committee of experts shall be
constituted from independent institutions, i.e., the CPCB, Indian School of Mines, Dhanbad
and the respective State Pollution Control Boards as members. Such constitution may take

place within one month.

(vi) The Expert Committee shall carry out detailed study and submit the restoration plan, as

far as may be practicable, within three months afier its constitution.

(vii) The Committee shall also get the assessment done through Indian Council of Forestry
Research and Education, Dehradun of the ecological damage on account of illegal mining
by incorporating the following components:

(a) C ost of river bed material.

(b)Cost of ecological restoration.

(c) Net present value of the future ecosystem services foregone.

(viit)  The above steps may be facilitated by the Regional Office of the CPCB as nodal officer,

by coordinating with the Chief Secretaries of the two States.

(ix) The damage suffered by the inhabitants caused by the illegal mining may also be assessed
by the above Committee, which shall form a separate component of the Restoration Plan for
river Subarnarekha as per direction No. (v) above. Cost of restoration plan shall be
recovered as environmental compensation from the illegal miners, to be identified by the
District Magistrate. The component of the compensation in respect of damages suffered by
the inhabitants may be credited with District Legal Services Authority. The District
Legal Services Authority may disburse the same to the victims of illegal mining, after proper

identification.”

OA No. 44/2016 in re: Mushtakeem vs MoEF&CC and others, Order dated 26.07.2019:

“20. It is made clear that pending further reports, the States must apply the compensation

regime as per principles specified in paragraph 56 of order dated(05.04.2019.”

“56. Similar criteria may have to be taken into account for arriving at an approximate
scale of compensation. The compensation is to include not only the full value of the

illegally mined material but also cost of restoration of environment as well as cost of
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ecological services foregone forever. It should be deterrent so as not to render such
illegal activity profitable. In Sudarsan Das Vs. State of West Bengal &Ors. (Supra), it
was held that full value of the material, the cost of restoration and the NPV should
Jorm part of the compensation to be recovered. There has also to be action againsi the
polluters and the erring officers. The vehicles or any other equipment used for illegal
mining are required to be confiscated and to be released only on payment of atleast
0% of the showroom value as laid down in Original Application No.110(THC)/2012,
Threat to life arising out of coal mining in South Garo Hills District v. State of

Meghalaya &Ors. This scale can then apply for all States, as Jar as possible.”

OA No. 186/2016 in re: Satendra Pandey vs MoEF&CC and another. Order dated
13.09.2018:

"22.  For all these reasons, we direct that the procedure laid down in the impugned
Notification be brought in consonance and in accord with the directions passed in the
case of Deepak Kumar (supra) by (i) providing for EIA, EMP and therefore, Public
Consultation for all areas from5 to 25 ha falling under Category B-2 at par with
Category B-1 by SEAC/ SIEAA as well as for cluster situation wherever it is not
provided; (ii) Form-1M be made more comprehensive for areas of 0 to 5 ha by
dispensing with the requirement for Public C onsulfation to be evaluated by SEAC for
recommendation of grant EC by SEIAA instead of DEAC/DEIAA; (iii) if a cluster or an
individual lease size exceeds 5 ha the EIA/EMP be made applicable in the process of
grant of prior environmental clearance; (iv) EIA and/or EMP be prepared for the entire
cluster in terms of recommendation (supra) of the Guidelines Jor the purpose of
recommendations 6, 7 and 8 thereof; (v) revise the procedure to also incorporate
procedure with respect to annual rate of replenishment and timeframe for
replenishment after mining closure in an area; (vi) the MoEF&CC to prepare
guidelines for calculation of the cost of restitution of damage caused to mined-out areas
along with the Net Present Value of Ecological Services forgone because of illegal or

unscientific mining. "
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BEFORE THE HON'I'LE NAT {ONAL GREEN TRIBUNAL,
NEW 1 ELHI

REPt RT
(In purssnce of the o der dated  1.02.2019 of the Hon'die NGT)
i E:
O.A. No. 670 of 2018 LA, No,22 ol2019)
{Atul Singh Chisuhar Vs, Mimistry of Fnviror 1enl, Forest and Chimste Changes & Othess)

Several meeiings have b en held & compliance of the veder of the Hon'tie
NGT. The details of the meetin: 5 are, 85 f fows!

§3® March. 2019
20* April, 2119

1% June, 2€:9

3" July, 201°

12% September, 2019
23" October 2019
¢$™ Januvary 2020
07" Februar., 2020

Copy of all the minutes of the 1 veetings hy e already been sent oy e-mail aloag with
the photographs the newsp. por Repoert 8.

Undoubtediy, strict acti o has beer recorded in the minutes of the meetings.
The Mining authoc ties and the Police deg wrment, which were initally et working
effectively, have aarted taking stepi to- < teck the illegal mining. No doubt, these
suthorities are able 10 check th - illegal m ing more than 50%. However, due to the
jong standing cackets and oper dion of M fizs. it cannot be said authoritively that
illegal mining is siopped 1009 . Howeve the cffort of the Committee is going on
and the Committes is hopeful 11at oa the gular monitoring, the Commitice may be

i

D

Siwned with CatmSoannee



able to check mom illegal mir ing and w
the Semior Superintendent of 1 olice, Prar
check the Mafias i the operati n of illeg:

Several Patias have bee: cancalled
notification has boen issved 9 re-setile
undenaken to recover tie outst mding dus

Dae: 07.02.2020

h the help of tlse District Magistrate ang

WErnj may be able to burst the racket and
rmining,

due to non-deposit of the dues, The fresh
such 19 Pattas and the proceedings are

L-——“ L rdoe A
(Jug:&} Rajes Kamar)
Chairman of the Oversiglt Commitiee
NGT, New Delhi

T wned with CamSoanne
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The Minutes of Mewting ol Orversight Commitice wnder Chairmanshi

s P ef
Hun'"ble Justice (Rerd.) Stri Rajesh Kumar, Allahabad Hilgh Coure heltt on
dated 15032019 ¢ Ciresit Hovse, Prayagraj in comphiance of Ion'ble
NCT arder dated 13.02.201% in O.A. No. 6702018 Atul Stagh Chashan Vs,
Ministry of Eavircament, Forest and Climate change & otkers, sad in

cgﬁmﬁam Oof NCT arder dated IROB2018 in O.A. Noo 162018, Askwamni
Kansar Duliey Vs, Usian of Endia and etbers,

The attendonce sheot of Cosaumitive Members uod stuke holders i=
vaclosed.

The members of Cammities beaded by the Chalimar aloeg with Disrice
Adiminstratica and Senior Mining Officer of Prayagrai visited the site of tie
sand mining bring dooe (leguliiegal) sleag the bhank of river Yamuna at
Semri, KasewaBirwal, Tehsil Hara @ Distget Provagrai on 14.33019
Subsequently, the meeting bwid an 15032019 reparding sand mining.

A. Seaior Mining offlcer states in fespect of legal sand mining  that as
Per proviziows of Mining Act there is = peevision for the cormpounding
whereln maximam ameunt is provided Rs. Z5000.00, however, the Hon'ble
NOT directed in its arder 10 relesse the venicle i mklnpg 50%5 ex thowroom
valee of ilve trucki/vehicle, which sccording o Mr. Yadav & comtrery 1o the
provisions of the Mining Act. So fir, they have released the wehicle nlter
campounding maxumam 3. 2900000 having regard the cost of puneral aad s
rayaity. However, the order of Hon'bie NGT is eing chisllenged befoce the
Hon'ble Supreme Court. The matter & pending, So loag the arder of NGT
exists, it & binding and hasto  be complicd with unless set mside by the
Hon'ble Suprimwe Court. The Committer dicects the awthority to foliow the
order of Hon'ble NGT. It sppears that such stringent view has been taken 1o
cheok the illegal mimng,

Sn1 Yaday stuted that there is no restriction in carrying the sand fiom one
side of the viver to another side by Boat.

Yesterday we have been taken by Mr. Yadav to Khand No. 4 @t Village
Semr abllotted to C L. Gupts and secs on the side of river Yamuna par ( Another
sede of river). We have seen that no mining activity 3 going oo in this side ot
the river Yamuna. However, on the ather side of river which falls in Koushamb:
as well as in Prayagraj, We found that minmg was going an and peomit hinider
was g JOB] on & guery being made that whcther this JCB is being wed for

o
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the extraction of sand  or for sy other purpose. Lease holder states thin 1CB
14 used for labelling Purpese of the sand. This requires verifieatian We direcs

Kegional officer UPPCB Prayagraj (with the belp of Distriet Admisistiaion)
verity the usage of JCB for the ssed mining e far any other purpose within 15

days.

Prima Facie the Commitier is of the view that JCB is beang used for
excavation of sund both from the river Stream and owside the river Stresn. We
have also seen more than 100 of boats londed with the sand and from some of
the bout excavation from river Stream was being carrying on. Some of the
photographs are enclosed. The focal persons standing there siates that these
boats see being used for exsruicling the sand from river Stream by the permis
holdess. It is ifurmed that sand of rivey Stream is of the better quality than the
sand lying outside Stream.

It & noticeable 1o state that when o mining was going an ot the side of
river Yamuna at Semri why the Mining Officer Mr. Yadav has brought us 1o
that place. The Committee is of the view that e has deliberately brought us 1o
this place to keep away from actual et

Theecafler, ape of the persan claimed himself o be ane of the pennit
wolder stated that real place where the illegal mining is going un is Khand 10
Village Kainwa and Birwal. He esconed us to that place. Committee visited
Khand No. 10 Villnge Kumwa and Birwal alcogwith 4 Sciendst Le. Mr
Mesajuddin, Member SEIAA UP, Dr. Arvind Mathur, Memnber SEIAA, Dr.
Venktesh Dulta, Asscciate Professor, Haba Sabeb Bhimruo Ambedknr
University Lucknow & Mr. Servesh Rai, CPCB, Lucknow. Committee shocked
o see the prevaifing situation of illegal sand minng, as more than 1000 boats
being plied by Ioeal persoas invalved in exiracting the sand from river stream
which iz wotally illegal. On query being made from Senior Mining Qfficer,
Superinteadent of Police (Yamuns Par) that whey the sction is nat being ke
to stop such illegal mining. Sei Yaduy and S.P. Yamuna Par states thes various
steps have been tuken in the foem aof tiling FIR and also invoking pangster Ace,
an such persons invoived in illegal mining, a report is also being provided
during meeting by S_P. Yamuna Par. Perusal of report shows that in some coses
charge sheets have beea filed, but in some matter still the issue is under inquicy.
However, S.P. Yamuna Par admitied that nane of the person has been srmested
in Gangster Act till today or against the FIR. Committee is of the view that
action taken by semor mining officer and Police officials are only eye wash, No

b___ =

Sl pned silh CamSoanne



L
o et PR

* A
‘;‘;; ;i;ﬁn;@mmﬂhwe been made againss t5e defaulzes w stop the costinues
7 “:?"mel:?”mwﬁmmmnﬁmwiﬂh%@lwhﬁ
Wda; stap b: legal mining 20d the moa ucing in this regard, will be dome ve
mmwih Di is. Let 5.P. Yamuna Par, may pive repert iy this cegend within o
- < o shostape of time, we could sot visit other places; however, we

g en wformed that (Uezal minsing acivities EoME o, in other places

: Coumu’uu is 0f the visw, ssnd is fmporiant fur ground waler rochange,
wan a.mmbad # acts as a link between the following river and the wales 1abie
andd is pact of the squifer, Sand, pebbles and boulders prevent e river fram
changing ithe cowse nnd act as & buffer for the rivesbed Unplanned and
exiersive pemoval of sund from riverbeds beyond what is sustaivable niso
amounts to destroying the osture habital of biodiversity including fishes. The
large-scale extraction of strcumbed natarials, mining below the existing stream
ted and the slteration of channel-bed foom and shape lead o seversl wogacts
such 83 ervsion of chaonel bod wd banks, imcrease in chanmed sloge, ood
change in channe! morpholegy. These impacts mnay couse: (1) the underculling
and collapse of tiver banks, (1) the loss of adjsoe lamd snd J or structures, (3)
upstream eqosion as a resull of an incresse w channel slope and changes in flow
velocity, end (4) downstream erosivn Jue 10 Incr@ss cutying capacity of the
streqn, upstres, dowrstream changes in patterns of deposition, s changes
in bod and habitat type.

In-Stream mining is ecologically wnscientitic and any River Eiad Mizing
(REBM) can only be done o ursaturuted zooe in the Noodplain, Excesshve o
cerearn sand mining ceases degradation of rivess. Thesefore, tbere has 1o be
pericdic assessinent of bow mucls sandd can  be sustaingbly muned, 2 Ge
guuntity can vary from a mver 1o river anc within a raver from stresch,

On the afuresaid facts, Committee i5 of the toliowing opinon and
propoeses to issue following direction which is to be followed in future:

{a) Commitee is of the apinion that reguiar iflegal mining of sand from ritfgr
srream is going an causing koss of tevenue of several crares and also cretmg
enviuonmental damage

(by  Hizgal muning is going with the suppor and coliusion of Miing Ollicsrs
and Police Authorities.

b

St wilh CamSosniwe

4




SIS
LYires T

z:g ::;;:3”' raige be instafled # he specilic places, where the

_ ¢ = golng on to moniter the llegel minmg Sutellize

piciures cian also be taken to identify the places where Hiegal mining

5 gaing en

2. Regular ptrolling of police squad be made an daily basis. Polics

Pty net only visit bas siso ks phoiograghs of each day partkularly

for thve period between 8.00 AM. w0 6.00 P.M.

S H.O. of concorned Thana emd concemed mine Off'cer may give

daily report ond send pbotopraph o0 R.O. UP. Pellution Coutral

Basurd Pragagra) and to DM Prayagrj.

4 CCTV be also installed at &l the exit pomis. From whers losded
Trucks with sand, moves, 10 chetk e actual number of trudks
departed axd over loading.

5. In case of illegal mining and i#legal movement of the tnack and over
tomding, the trucks be immediately be scizad and FIR be lodged and
be releazed only in accardance 2o the order of the Hon'ble ROT.

L DM and § 8.7, Prayagraj may make o surprise check period<ally o

watch the aclion of Police OMicer and Mine Officers and send the

repit 1o the Chairman of the Commities,

1 i Lok @g ol [pgarned AL T ERER]

A

Mr. Ram Adhar, Assistant Engincer, Provamcial Division,

PWD Prayagryj subenitted the estignate of 7.5 KM road whichis o be
coestrucied of Re 145547 Lack. He subsminiad tha estimates  have ey
prepared excludmg e GSE, sand and day cast 80 Decpak Chauresiz,
representative of Bhatautl Stome Crushess, saates thal the essirnate is haghly
exeessive and a copy of the estimate to be provided foc study  Let & cops
may be provided by A.E, P.W.D. t0 the representstive of stoos crushiens. [n
case if there i3 any objedion in peepered cstimate, he sbhoukl subeail his
objecticn o the Chicf Eagineer PWD, The objection will be submitied to the
Chisaf Engineer UPPWD Prayagraj. On the receipt of the objection,  the Thaed
Engioeer UPPWD Prayagra) is directed to look into the  matter  and  afler
considering the objection filed by stone crusher  representative,  take  the
decisioa i this master, S Chaurnsia ststes that the objection will be fikd
within 8 week and the Chied  Engineer iz directed 1o decide the olysttan

i
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Siving cppostunity 1o (he :
Commites may ok w;ﬁmmm Parties. Afier the decision of CB e

is, mmg 1&::: :::r mmmdm discussed in detail with regand to pond, whick
ul‘rcaﬁy boen taken up as &:’cﬂnfinm ey S e thﬂ ¥ muhﬂ’
also been peepared. He .ml:::; ?wnﬂ givf}? S E L EA on: i
o ra D ot : Hed that ke will ke all possible sleps ta expedite
' pand. The Commitees ndvises that @ the time of comtraction
of pond, they may telee consultaticn from NTPC Meja where thers @5 3 bog
weter storage ponid has beon castructedrunder consteuction fur the usage in
ndustrial setlvities, which i3 » technically suund They may alio ke advice
fram cantractos. With regard %0 co-going constroction includisg 3 wilets in the
premises of the pgeeden, it is stated thel due to fack of fund it would oo be
compisivd. VO PDA nszures that he will take neocssary steps $o complote the
corisinoedtion within one meath. The Comamintee directs the Supenmsswdem of
Ciarden for restoration of fosasg of boundiory walls, whieah st peessed B3 not
inance. MIVVC states that there o always shorage of fund, which 5 required
tar developenent and oaintenanes of the park. The sources of tund far garden &
from licket collection and annual budger milocaied for mainienance. For any
constiucticnvalterion, funds is tecelved from the govemment selsted o
spocafied project The acccunt of fund wizich includes roceipe is msictaiszd by
the Superintendent of the gurden. Let the Superintenddent give the detail of the
fund of 2018-1% aiong with reseipt and wxpenditure. The Commies is of e
vicw (et public limited coanpany may be approsched for cantsibation for
various projects being under taken for the munagement of the park and s
msicncnance. Committee may also cansider putpudblish their name for the
purpose of advedtisement in respedt of their ansual contribution fur the
development and maintenance of the puark.

The Committee & of the view that for beautificaion of the p=k,
samne tockery fountains may be instzlled o some places. VO/DM states i hie
maay lock into 1se matter and take necsssary steps in this regasd.

The Coammnitiee is of the view that sccugity arrsngement inside the
park and outside the park 13 bot salistactary. The Police depuic there are ooq

dischasging their duties. They are uod taking cegular rounding waoss the p=k
$.P. (City) Prayagraj present in the meetng stules that he will lock into the

i
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matter and will personally monitor the security. He ’W %9 place
constable st various comess of the park hod make them responsible for the
assigned area. Let the meeting be fixed of the 15 days for roview,

g
ks 3 ;‘_um&'v‘
(}uﬁi%jm Kumar)
Chatrman
Oversight Commitee (NGT)

S wwiid with CamBoanes \




48

Annexure-V

TG,
Frenfaerd
VAT |

L

o W

W0, HETH |
v 6213/ /200021 e 270 200
e —aloge wom-e70/2018 &g fie dem v wafew, = @@ F@ey

gfted warew @ ooy @ W ¥
HEITY,

Ty st §-4a s 1062020 W e wEw T W gW WY
o gra e geTaw @ WRIN @ @ B e 4 oos gl
o guse ovm @ fady A2 w @) gwm Pda @ 2R d e fsge w
o W WO 56 T3 @ UM AW B ST sied &g wie @ W
g1

HAS - IUNRITLON |




s Rz dem T vafeRe, @ o

46

% fe=h 4 oftwy Sovo weT—e70 /2018

wearg Reds e 1 @

# qftg &2y @ &9 3 nfda disw g 98 B TP 53 s
18, 9, 2020 @ 4 ¥ aif) T FqIW

1 8 wem /oRaes @ fteg Aefn of 201819, 2019-20 T 2o20-21 B B W2
i =t e e 8-

| fRfia =4 201819
3 wH & | oim W | oA W | 30 S | oa weed |
Feoed & usm  guw R | @ o™ & ¥ou
. | @ wsm ' |
S, T 4 s . i
| = { 8 15 894 E !
fdta o 201920
wh w8 | wln et | od wam | ade Geet | Od weard |
BT duwen | yuu R F ™ @ wen
= & wem £ l
i 2 3 A s .
P 2 4 T Y 8 |
faedia ad 2020-21
_ e T PUTE S8 %)
Boto | M WA ® | Wi weeres | o v | ada o0ed | O wewa |
W dupm | gen REE | 2 wem & ymn
* v |
2 3 4 s .
G2 { o9 1 &7 w0

2 Awmm GWWT




T ® Bifea B g g
Whmm«ﬁmﬂ?&m,ﬁ B i

m:mmﬂmgwm
T R o<t Fodt vR 2 e
gmtt

TR T WmEeE 4 aw

$m%—mﬁ21mw

AT A g oh e

B 21 &% F) oy @ ¥ 3imey S
fren -

= TR
® =
g oo




43

Annexure- VI

The minutes

: of meetj

::m ble Justice mﬂd';ﬁs_':f_%mmgm Committee under Chai

dated 12092019 4y iy, ri0o KUmar, Al Court e o
09, O » Allahabad High Court he

id an

En"‘im“‘me
compliance of Hon® nt _& Forests, Gove. of Indi
Ashwani Kum on'ble NGT order duted 2852018 '-:, ﬁﬂ O‘LM“ and in
ar Dl.lbel_l" va. Union of Tndia Rl LA, No., 16472018,

The at .
attendance sheet of committee Members and stakeholders is enchosed.

its trups i ayagraj District:

Mining of sand and

Shri ALK Singh, Senior Mine Officer. District Prayagra) has submitied o
Chiart giving details of name of 21 bidders. to whom the land has been allotted
in e-auction being the highest bidder details of cases where lease decds have
been registered and cases where lease deeds have not been reaistered: detaiis

where the deeds have heen registered bt the instalment has not been po,
therefore allotments have been cancelled. In some of the cases. the wril petitions
are pending and in 04 cases the matter has been <em back by the 11on ble High
Court for reconsideration. [n those cases where the deed has not been registerad,
e submitied that they have not been allowed 10 CarTy on any mining operation;
however. their contract has not vel been cancelied and the orders for Forfeiure

est money and subsequent deposits made by them have nat heen

of the earn

passed.
is of the view that i cuses where the deed has not heen
he issued 1o the highest bidder tor 11
(N

The Commitiee
rcuiswrcdfmcwuwd the polices should

ontract, (21 torfeiture of the amount depenited and

cancellation of the ¢
anw mining operation on the jand alloted and

prohibiting them not 1o carrv on

N
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e . g on E
mitsl Crismsing] Blion shal be fnk G FUNINE coemation, the o . "
. en CRSSAL Y CTvi

Shet A K
AR Bingh 5
aed thag o
P i ‘ ; L =nCe i sowrne o E
e . i asen the moier  pending o

Rt : ' 4! haw proh g

i 5 ‘MW':‘M::R' mdnn " )rd-.-r been passed prohiniting st 1

i . WINEr action ¢ i . et
il i & heicg tuken. He submiticd that for
h’;ﬂ t pey e setikement of the policy by the Sime CGo the
[ | IR 3 Wrrve ’ e i ‘

ml o
ik ":‘Ki will bake the necosnsry steps, He alss sdbmntiod tus U
3 [T Ty

L el which were seized on the pround ol iegat meaing or el

sEpnrtetion. have | 5 o

N ¢ bBeen s - ¢

ek l sofd by e-tendering amd only such stocks are being
e for sale an ! : -

- d trensportaten, Sho. AR Singh s diseted e Dl e
Gevessary pagers relating to ¢-tendenng.

Shin Alul Singh Chuuban sses thay o 1 necessaey to amsure sl the
stocked, auctioned sand would aotuslly be removed from the phoce et W may

not be substiioted by stocking the allegally mined sand. Y s his
apprehensios that the stock may be supstited by disgally raned sand

Shri Ak, Singh. Semot Mine Oifices apd 8§ Jaomonapur suated tha
ey are carrying on regular monorng. Sh Singh has also show the viden
with CUTY cameras W monilor the stock. Shrn A K Sigh imed that ot prescnt
sand mining is stopped due 1o Mood and will restast from 17 Octaber 2319 e

¥

submited that suning shull be permitted ip acenrdmce o the Uovenuran!

[HHEY

STONE Mini

shri Atal Singh Chauhan states that the nolification has been issued for e-
(14 2018 by the [hsert Magistrate Jor the allatment of the leaswe

tendering on 12
e stistes thal

carvying on the nining ol slons

of the varous places o
Teation “Na Objection Cenificate” hivs

v mentioned in the notil

rest Depanm

respect of the an
ent which is mandatory. Shel Ak

nol yet been tiaken from the lo
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Sher R,
oy mgh, Mine Offie =
4y 111, A - €T, '.)Ii;! it K = M
submitted a Chary of |8 net Kaushambi is present Me
vear 2018-19. The % 10 wham the Patta has bren alloted during the
14 ; total allotment was to 18 persons. 1le has given the .
nat ot IR : ven details
allotments. OR allotments have heen cancelled due w the non-deposit |

of the instah
it AP g
ent. In the case of the remaining 10 coses, e is going to issue the

o ices for ceblati
‘ tor canccllation of the lease 10 the defaulters who have not deposited the !
instalment. The Commitee directs him to fumnish the detsils on the next date :
: ;
:

The Superiniendent, Garden states that it is not clear that whether thw
Garden Authority has to maintun the lawn insde the Cirgle or the
contractor/PDA. Shri Gudakesh Shanna, Additonal Secretary, PDA states th
this is 4 very small issue which can be mutually settied. In cas if she has any

doubt, she can contact with the guthorities of the PDA and the same ahall b

cleared. He assured that be will setthe down the issue within one week,

sedd concern for the beautification of
w of Shaheed Chandra

s of a

The Superintendent. Garden also ra
the park. particularly the area surrounding the stat
ought 1o the nolice of Committee three proposal
NTAIN AND POOL with the photographs and DPR.

photographs and the DPR. The Connittee is of
ating 1o the stallation of the foumiains andd

Shekhar. She has be
Company INDOX FOU
The Committee has perused the
the view that the three projects rel
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installed i the
park. Th Sweme;mm
fountaj : '
: ‘hlﬁs&nd Wialey fa-lis.ahem L£5T '“““m“'h'““
< e garden =
' Howeyes the sy 8 requi
iregd

ble High Cow in pyy No 51038
| the Snpuimmem, Garden piace
4N earliest so that the wWOork may star a

an

this project before the
carfies

been discussed, in dc;fiﬂ::s s gone through the repon where this issue has

. y e submitted that mew Vice Chairman Shit T K. Sibu
S joliied the: PDA. He may be allowed some time 1o discuss the maner with
the new V.C. and come back 1o the Commitice with some positive and

substantive proposals within 15 days,

The Superintendent, Garden has pointed owt that there is 3 big
encroachment m froot of gate of Hanumat Niketan temple at the crossog pont
of Goswanu Tulsi Das Chauraha. This encroachment 1s restricling movement of
the vehicles and also creating lam st the crossing. In this view of the matter, 14
pecessary to remove this encroachment immediately. She Gudakesh Sharma
states that he will look into the matter and do the needful 1t may he mentioned

lsere that in the Writ Petition/ P11 Na 51055 of 2014, Madha Singh Vs, State of
LiP., the Hon hle High Cournt has categoricatly directed the PDAL Nagar Nigad

and the administrative authorities 10 remove the encroachments mside the park

as well as outside the park.
that the alleged encroachment should

immediately be removed 0 compliance of the Hon'ble Hhigh Court order The
gam as well as the Vice Chairmas,

ompliance of the

fhe Commitice s of the view

District Magistrate, Nagar Ayukt, Nagar Ni
nto the matter seriously and m ¢

' -
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mda
hs ang the Aforesaig Work o

Mraterial B0l Yot been completed e conmirac
HF

is hyin -

i ¥Ing here and ere which is causing g

- a2 St = e & Gifliculty in Mamtdining the

insile e 2 3 Med thal w1 bepst 24 laururs ane residing

iy < LAY M using the CXRING todets i the watly ey aml

£ N oan sipli it e

Sndesciplined matner. In the resull, the st

*e either found 1o be di : e T

¢ dinty or sometimes they are broken also. Due W aforeasd

reasim, o he . -
has hecome difficult 1o keep the witet clean and functional

She 5 e :
W submitted that these lubours #ee directed 10 be removed from the

premises. They are the lubours of the comractor engaged by PDA. Shn

Ciudakesh Sharma, Additional Secantary, PDA siates that due 1o the (imancial
crisis the project could not he complated, Mowever, he assared thag the o
shall be completed very soon within s period of e moath. He also submitied
that he may ask the contractor to settie the labours omside the premises of the
park, excepl 12 {1wn) persons, i th::,"\ are reeded, who will be allowed to setile
inside the premises meanwhile. He submitied that m case il these labours do not

Jeave the premises themselves within a week. 11 will be open to the Garden

Superintendent to remoxe them forcefully

The Superintendent, Garden Tarther states that the weping track of red
colour was the project of PDA. lts maintenance has also 1o be made by the
PDA. The Committee has mude a spot inspection of the jogging wack, Pring
facie, it appears that its constructon s defective and not as per preserbed
At various places, is upper surface s

norms. The cushioning is negligible
The

, e of track
pecled out. It is not al all serving the purposc of JORRING

\-
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Superintendent, Garden submitted tha

L
PDA but the same is not bc'ng a he manlenance of this track is spon

The Committee divects the PDA to

make an enyguity and if the
COUnstirue

ton of the ; JOREING Track 15 found 10 be defective, the n
may be taken ag

CTESEATY aCon
ainst the contructor and the concermed engineer and the
contraclor may be asked to reconstruct or make it workabie a¢ a jogging rack

We have been informed that huge amounts have heen invested in the jogging

track. The details of the same may be provided. We have been informed that
some budget - about rupees two crores was also sanctioned Light ardd sound
music. The same has nol yet been installed. Kindly inform where the budget has

gone and what is the future programme in this regard.

¥Luuu~( e
{ lu 3 .Mcsliam,,n )

Chateman

Oversight Commutiee, NGT New Delhu
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Annexure- VII

]1!“3"}?111?11‘05.0[' meeting of Oversight Committee under Chairmanship of

on-ble Justice (Retd.) Shri Rajes Kumar, Allahabad“High Court held on
dated 23.10.2019 a¢ Circuit House, Prayagraj in compliance of Hon’ble
NGT order dated 12.02.2019 in O.A. No. 670/2018, Atul Singh Chauhan vs.
Ministry of Environment & Forests, Govt. of India and others.

The attendance sheet of committee Members and stakeholders is enclosed.

Mining of sand and its transportation in Prayvagraj District:

The Mining Department, District Prayagraj has submitted the details of
the 21 Pattas, giving the status as on the date. Perusal of the details furnished
reveals that in some of the cases, the Hon’ble High Court has quashed the
earlier order of the Authority and directed the Authority to pass the fresh order.
It is stated that in such cases, Pthe notices have already been issued by the
competent authority and the appropriate order will be passed very soon. In some
of the cases, the notices have already been issued to the persons whose Pattas
have not been got registered. The final order shall be passed after hearing the
concerned party. It has also been stated that in very few cases, matter is pending
before the Hon’ble High Court, It is stated that in 03 {three) matters, there is an
interim order of the Hon’ble High Court not to take cosrcive measures. In such
cases, the Department is going to file the counter affidavit and will make effort
to get the interim order vacated. The District Magistrate, Prayagraj states that all
the matters are being expedited and the effort is to dispose of the matter
expeditiously as early as possible. Since a huge revenue is involved in the
matier, it is expected from the Authorities to take the final decision in the matter

at an early date.

¥rom the details submiitted by the Mining Department, District Prayagraj

it appears that the Authority has acted positively and has made a sincere effort

Qo
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to check the illegal mining of sand, particularly from the river bed. Further,
they are in a process to settle dowin the mining leases (Pattas) in accordaiice io

the law so that there may not be any illegal mining as well as any revenue loss.

Mining of sand i!_l Kaushambi District:

Shri R.P. Singh, Mine Officer, District Kaushambi is present. He submitted a

Chart of 18 persons to whom the Faiia has been allotted during the year 2018-
19. The total allotment was to 18 persons. He has given the details that out 18
allotments, 08 allotments have been cancelled due to the non-deposit of the
instalment. In the case of the remaining 10 cases, he has issued the recovery

notices to the 09 (nine) defaulters. From the perusal of chart, it appears that
recovery notices have been issued on 23/25.09.2019. Almost a month has
lapsed but it appears that no coercive action has been taken. D.M. Kaushambi is

directed to look into the matter. He may also inform that what step has been
taken in those ca

ses where the alloiment has been cancelled. Provide the correct
L2
status.

Silica sand minine:

It is informed that there are 83 silica sand washing
plants in Shankargarh area, district Prayagraj, which is known as ‘silica sand
rich area’. It is stated that in pursuance of the order of the NGT, the survey was
made at the site of 83 silica sand washing plants. Out of them, 12 silica sand
washing plants were found in order, having permission from the U.P. Pollution
Control Board and have registration with the various departments, namely, GST
ete. for carrying on the business. In rest of the 71 cases, it was found that they
were running the washing plants and purchasing silica sand without any
clearance from U.P. Pollution Control Board and also did not possess any
registration under the GST and other Acts. However, it was found that although
the 12 washing plants have a tube well and are extracting ground water but do
not have a licence from Central Ground Water Authority (CGWA). Another 71

washing plants, who have no registration under the GST and other Acts, do not

2

.
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have a permisson from CGWA. Tie officer of the U.P. Pollution Control Board
states that 71 units do not possess any licence under the GST, Pollution Control
ete. and accordingly such units (71 in mimbcr) have been sealed and rest of
them i.e. 12 units were permitted to obtain registration under the CGWA. ltis
informed that the units found running without registration have been sealed and
subjected to penalty/environmental compensation. However, it is admitted that

the units have been sealed and penaity has been levied ex-parte.

[t is further informed that some of the units have the mining Pattas and
some of the units do not possess mining Pattas and are purchasing silica sand
[rom the miners. R.O. U.P. Pollution Control Board is directed to give the
complete details that how many mining leases have been granted and to whom
and what is the current status of the units involved in the washing of the silica
sand in the entire area of Shankargarh. The details may be provided within one
month. Committee is of the view that the Units which have been sealed and
penalty has been levied must bé given opportunity (Post hearing) to put their

cases.
A copy of these minutes may be provide to District Magistrate, Prayagraj,
District Magistrate, Kaushambi, R.O. U.P. Pollution Control Board, Prayagraj/

Kaushambi.

& p \Qu uae
(J ust:;%;{ajes Kumar)
Chairman

Oversight Committee, NGT New Delhi



57

Annexure- VIII

of Oversight Committes under Chairmanship of

The minutes of meefing
habad High Court held on

Hon'ble Justice (Retd.) Shri Rajes Kumar, Alla
dated 08.01.2020 at Cireuit House, Pruyagrsj in compliance of Hon'ble

NGT order dated 28.8.2018 in O.A. No. 1642018, Ashwani Kumar Dubey
v&. Union of Indin and others and order dated 12.02.2019 in (LA, No.

§T0/2018, Atul Singh Chauhan vs. Ministry of Environment & Furests,
Govt, of India and others.

holders is enclosed.

The attendance sheet of commiitec Members and stake

I In respect of Patta Nos. 1,2 and 0,
ed on accourt of non-payment of
parties have
Dhatrict

it 1% inform
dues by the Jease-holders. Against

gane to Hon'ble High Court in a wril pefition
Magistrate has heen quashed on the ground that the potice his
by the competent authorily, In pursiEnce of which the impugned cancellation
order was passed by the .M. The Hon'ble High Count has lurther dinscted the
District Magistrate to re-hear the mater. In pursuance thereof, the mattes has
heen re-heard and vide order dated 30, (23019 all the three Pattas have been
However, Shit Anjani Kumar, Senior Mines Officer states that rill
¢ not been issued 1@ them. (On a query being made
ding and the proceeding for cancellation sre two
due why RC has not been psted

that the Patta has baen cancell
the order of the cancellation, the

wherein the order of ik
poit heen Ratied

cuncelled.
date, the recovery notice ha
that both the recovery procee

separate proceedings and when the amount was
unts due and why they have waile

that under the Rules the recovery
sase, withoul cancellation of the lease the RO cutil

e not having the Rules al present su the Rules could
re. this issue cannot be Jooked

Comminee derects the

ithin & peried of ong
and

d ftor the cancellaton of

in respect of the amo
could only be issued

the onder, he submitted
on the cancellation of the [
not be issued. Since they ar
pot be produced belore the C
into and may be examined on the nex
authority concemed 10 issue the recovery
week. Shri Anjani Kumar submitted that i

depositing il beyond tme, there is a provision for the impositic

oemnittee. Thered
1 date. However, the
noticeRC W
n case of the noq-depasil
n of mmierest &

§b
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18%, per annum, and this way the lease hoider is liable 1o pay the amaunt dus

along with the intersst & 18%.
wour of C L. Gupta & Sans, he stxed tha

o1 of Pana No. 3 in fa
deposised the earnest money but had nat come ferward

and, therefore, the lease has no besn Snalised. The
f the sarnest MOonEy e & sum R34, 15,8000 He
gtated that C.L. Gupta & Sens hyas taken 8 lemse at Semri, Bara for the period
37,02.2018 to 26.02.2023 arsl the present lease is for Bilore, Bara, He siated

that C.L. Gupta & Sons 15 not interested in the execution of this l=ase deed and
requested that his deposited money may be adjusied with the dues of another
Pata al Semri, Baru. [t is informed that the request of the pany has been
rejected On g query being made whether the taid in favour of Mis. Cl. Crupia

& Sons has been cancelled finally on sccount of non-execution of the iease
deed, he subminied that no specific arder has been passed in this regard and the
marter is under consideration. The Committes is of the view that the Patta has
been granted for the period 27022018 to 26,02.2023. The Patta has nol ves
been settied, On account of non-gettiement of Patta, the exchequer is suffering a
substantial loss. In case if the final decision would have been taken much eartier
_settlement of the Patta could have been agmrted, the
it is expected from the cuncerried

In res
although the bidder has
1o execute the lease deed

party has deposited 50% 0

and the proceeding for the re
revenue loss could be avoided. However.
puthority to do the needfisl expedinously, as early as possible, so that the Paua
muy be settled and the exchequer may sian gerting the revenue.

Semri, Bara has

In respect of Patta No. 4, it is stated that this Pata al
2702 25108 W

been allomed to Mis. CL. Gupta & Soms for the pene
26.02.2023. 1t appears that the lease holder has not deposited the requisits
amount and requested that the amount of Rs4 18,40,000/- deposited against
Patta No, 3 may be adjusted with the amount due. Shri Anjam Kumar, Senior
Mines Officer stated that the District Magistrate has rejected such request He
further submitted that against the recovery and for the request of re-survey of
the plot, the party has gone Lo the Hon'ble High Court in @ Writ Petition
N0.22533 of 2019, which has been disposed of vide order dated 01 0R 2019
with direction to the District Magistrate 1o decide the representation of the party
In view of the letter of the Director, Lucknow, the process of the survey i going
on and on the receipt of the report the final order shall be passed. 1t 15 expected
that the steps may be taken expeditiously. In the present case also. the Pana 1
for the period 27.02.2018 to 26.02.2023 and the money 15 outstanding against
the party and no further amount has been deposited by the party, causing
1
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revenue joss, Therefors, 1t & requested that the necessary final oeder may be

In respect of Patia No. § in favour of M/s. Friends Group of Builders &
Develapers, it i3 stated that the master i pending before the Hon'bie High Coun
i the Writ Petitien No.21372 of 2019, wherein an interim order has been
passed for pot taking sy cocroive measiires. in this case. he stuted thar the

counter affidavit has been filed.

I respect of Patta No. 7 favour of Mis Smits Enterprises, 115 stated
mency. the bid has been canceiled and the

that on sccount of non deposit of the
earnest money has been forfeited. Let the concemed department may re-suction

the Khand and get it settied as early as possible.
In respect of Patia No. 8 in favowr of M/s S.8. Brothers & Co.. 1145 stated

that the matter is pending before the Hon'ble High Coun in the Writ Petition
No 21928 of 2019, wherein an intenim order has been passed for not taking an)y

he stated that the counter affidavit has been

coercive measures. In this case also,
filed.
Sakshi Construction Company

In respect of Patta No. 9 in favour of M/s.
at Jagdishpur, Bara, he stated that the lease deed could not he executed for want

of clearance from the environment. Clearance from the environment 15 pending
wefore SFIAA. He stated that the lease wili be executed on receipt of the
clearance from the environmentSEIAA. In the presenat case alsp, the lease
period is from 27.02.2018 to 26.02 2023, It 15 unfortunate that ull date, the leas
has not been finalised with the result the revenue 15 sulfering. The Commitige 1=
not going into the question that the matter i pending since long and on whose
part there is negligence or latches. Let the concerned department may make

sincere efforts to get the matter expedited.

In respect of Patta No. 10 in favour of Mis Shanti Constrution Company,
Shri V.S. Dubey, ADM (Admn.) states that the matter has been decided by
Director, Mines and the area of the Patta has been reduced. Now the office will
proceed in compliance of the order and shall report the subsequent proceedings

to this Committee,
In respect of Patta No. |1 in favour of Shri Udm Pratap Singh &t Kanjass

Bara, he stated that the matter is pending before the Hon'ble High Coun

Scanned by CamScanner
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[n respecs of Paita Neo. 12 if‘i respect ﬂrﬁhfl Ay Lal ar Dewaria, Bikar &
[mﬂat.ng Bara, he snted ;h-m‘. W$mlmm wc_li.- order dated 16 10.201% has
sedaced the quantity af’ sanad in VIEW of the environsment clesrance and further
disected in the master that the amourit dcp%mt_mmgr shall be adjusted with
e it due. He g;bml:ted shai Use mecessafy actiom will be 1aken in
Jcoordance with the direction given by s gvamERC.

ot of Patta No. 13 in favour of MUs Sakshi Construction Company

at Palpur, Imiliys & Kalinjara, ka -hhana, he stated that the master is pendhing

I
pefore the Hon'ble High Court.

in respect of Patia No. 14
Karchhana, he stated that the malter is pendin
vour of M/s Vinay Kumar Shambhunath at

that the lease deed could not be execuled
Clearance from the environment (s
be executed on receipt of

in Favour of Shri Surendra Kumar at Baswar,
1g before the Hon'ble High Court.

In respect of Patta No. 15 fa

Mohabbatganj, Karchhana, be stated
for want of clearance from the env ironment.

pending before SEIAA. He stated that the lease will
the ¢learance from the environment/SEIAA. In the present case also, the lease

period is from 27.02 2018 1o 26.02.2023. It is unforunate that till date. the jease
has not been finalised with the result the revenie i5 suffering. The Comimities i
question that the matier is pending since lomg and an wWhose

not going into the
the concerned department may mske

part there is negligence or latches. Let
singere efforts (o get the matter expedited,

In respect of Pata No. 16 in favour of MUS Raj Construction at Madauka,
Mirakpur & Mahewapatti (Paschim), Karchhan, he stated that the lease deed
could not be executed for want of clearance from the environment. Clearance

onment is pending before SEIAA. He stated that since the parnty

from the envir
n cancelled, therefore the party has

has taken another Patta and the lease has bee
been blacklisted and in view of the Rules the blacklisted party cannot be

allowed for any other lease. However, the necessary order s sull awaned. 1t s
expected from the authority concerned to pass the order expeditiously.
preferably within a period of one month.

In respect of Patta No. 17 in favour of M/s Abhay Enterprises al
Jahangirabad Madhopur Arail, Karchhana, it is stated that the matier 15 pending
before the Hon'ble High Court in the Writ Petition No.23940 of 2019, wherein
an interim order has been passed for not taking any coercive measures. In this
case, he stated that action is being taken to file the counter affidavit.

4
T
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In respect of Patts WNo.1&8 in [avour of Mis Manish Oijka Building
Material Supplier & Contractor 2t Mainapur, Sadar, he sated that R.C. has been

izsued,
In respect of Patta Nol% in favour of M's. Manish Oiha Buikding
Material Supplier & Contractor #t Asrawal Khur, Sadar, he stated that o
aceount of non-deposit of the money the lease has been cancelled and tne
camest money has been fordeitexd. Let the department may sotlie a fresh lease as
enrly as possible.

In respect of Patta Mo 0 in favour of MY Laxmi Construction al
Phulwa, Bisauna Jonhwal, Sadar, he stated that the lease desd could not be

from the environment Clegrance from the

executed for want of clearance [0
environment is pending before SEIAA. He stated that the lease will be execaed

on receipt of the clearance from the environmentSELAA. In the present case
also, the lease period is from 27.02.2018 to 26.02.2023. It is unfortunate that il
date, the lease has not been finalised with the result the revenue is sufferng.
The Committee is not going into the question that the matter is pending sinece
long and on whose part there is negligence of latches. Let the concered
department may make sincere efforts 1 get the matter expedited.

In respect of Panta No. 21 in favour of Smt, Sumita Nishad at Adampur

{Madaripur) to Sadiyapur, Gadar, it is stated that RC is pending. He stated that

the Patta has been cancelled. Let the fresh Patta be re-settled as early as possibie
after following the proper procedure.

A detailed chart of the status of 21 Pattas has been given,
3 and 4 in favour of Rishab Herbal, Harsh

In respect of Pata Nos. I, 2,
Enterprises, Smt. Keshar Mandan Singh & Shri Manish Ojha, 1t s stated that
they are allotted the Pattas and the parties have deposited the requisite amount
and for the outstanding dues they have given the post dated cheques. Shri R P
Singh, Mines Officer states their post dated cheques have been accepted on the
instructions from the Directorate of Mines,

In respect of Patta No, 5 in favour of Bharat Earth Movers, he stated that
for non-payment of the outstanding dues, the notice for the cancellation of the
lease deed has been issued. The proceedings for the cancellation of the lease
will be taken shortly. Let the proceedings may be concluded at an earliest.

5
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In respect of Pans Nes. 6. 7. 8 ang

. % in r""ﬂﬂ af K -
: deveiopers Py, Lid., Sai Construction, Mys Balsji Coal C‘ammnwh Lrefe
Enterpeises, it is siated their Puttas hive begr

w

¥ & Saralip
cancelled by the Hon'yie NGT
The further proceeding for the recovery of the smpun: % offing and may Likely
to be concluded very soon.

In respect of Patta No, 1@ in favour of Raj
for non-payment of the cutstanding dues,
lease deed has heen issued. The Froceedi

=uh Enterprises, he stated that
will be taken shortly. Let the proceedings

e notice far the cancEllation of the
ngs for the cancellation of the |ease

fay be concluded at gn easiest.
In respect of Pana No. 11 in favour of Sri J

#spal Singh, he stared that in
pursuance of the order of the Hoa'ble High Court dated 2511 2019, notice has
i been issued for re-hearing. The matter is still pending. Let the mater he

expedited at an sarliest.

In respect of Patta Nos. 12, 13, B4, 15 and 16 in favour of Shri Sayyed
Sahil, KK, Associates, Shri Abdul Samad, Shrinan Gupta and Shry Raiesh
Sharma, he stated that the original lease deed has been cancelled, Thereafier, the
Patta has been put for re-auction. However, no bidder has came torsard. It j=
stated that within a day or two, action for another publication for the re-auction
and e-tender shall be taken.

In respect of Pasta No. 17 in favour of M/'s R.A. & Sons, he stated that for
non-payment of the outstanding dues, the notice for the cancellation of the |«

deed has been issued. The proceedings for the cancellation
taken shortly, Let

LT
of the lease will be
the proceedings may be concluded at an earliest.
In respect of Patta No. 18 in favour of Smt. Sukets Nishad, he stated thae
the Patta has been cancelled, However, the party has gone to the State
Government in revision. The revisional authority has directed to re-hear the
party.
In respect of Patts Nos. 19 and 20 in favour of M/s Bajrang Traders and
Shri Shesh Narain Karwaria, he stated that these are recently settled Panas.
there is no outstanding dues against these two lease-holders,

Shri Awl Singh Chauhan, petitioner before the Hon'hle NGT made
various submissions, namely, that the Patta has been made on the stream of the

river and, therefore, the problem in the allotment had arisen and resulting i.n
iflegal mining and revenue loss. He submitted that the illegal mining by boats is
B
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5 wnmmmmmdthﬂm 3 W
' Awf Singh Chauhan files his wrifien submission. i writing. inchading il the
wimmmwmﬂmﬂwmmhmﬂmm Copn of the
cubmissions may be served upon the concerned Shri Anjani Kumar Senmior
Mines Officer, Prayagraj. He is directed 10 give reply to each and every
objection within 07 (seven) days. He may look into the claim of the petmioner
that illegal miniag s stll gomng on
ﬂm_&lﬁ&hghcwmmmmunlcﬁmdmmmmk
is causing the illegal mining He submimed that what is actually happening is
that the seized stock of sand is being substituted by the illegally mned sand and
the sand of the seized stock remains the same and in this regard large scale
illegal activities are going oa the part of the officers and traders. Let & detmls of
stock setzed and its disposal of such sand be provided within 10 (ten) dass
He submitted that direction be issued that the onder of mxtion of such

seized sand should be subjsect 10 the approval of the Director. Mines This
Committee cannol pass such order. If the petitioner desires, he can approach the

Director, Mines in ths regard
Committee considered the submissions of Sn Al Singh Chsuhan, From
the evidence on record and the report of the Director, it appears that peima face
there is an error in the survey, prepamtion of map and carving ot the Panas i
mining, in water stream of the river 'Yamuna', which is not permissible 10 law
It requires a deep enquiry and if it is found true that the Patia has been carsed
out in water stream, the necessary sinct action may be taken aganst the
officer(s) concerned.
It appears that everything is not going on well in Pravagrap Ow of 8
Pattas which have been carved oul, oaly 21 Pattas have been settled for meming
for the period 27.02.2018 10 26.02.2023. The reasons behind non-settlement of
other Pattas are not known, Even 21 Pattas which have been auctioned are not
yet finalised, for the reasons stated above. Due to non-finalisation of Patta. the
Government has suffered a huge loss of revenue, who shall be liable for revenue
loss, is the matter of enquiry.

It appears that each and every stage action is very slow Prima
facie, it appears that no sincere efforts are being made o expedite Ihe
proceedings. The officers are not able to check the illegal mining The illegal
mining by the unauthorised person without hoiding the legal Patta and by the
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unauthorised persons from the stream of the Wwater is continuously going on

which is apparent from the photographs produced by Shri Atul Singh Chauhan
The -e33 of recovery is very slow. Till date. no amount has been revovered

in & recovery proceeding.
Shri Atul Singh Chauhan further submitted that hundred of trucks loaded

with the sand are being transported without the proper Rawanna and i rpas
regard everyday 24 hours monitoring are neither being done by the Mine

officers nor by the Police officers. It appears that some kind of collusion s
going on. Recently, in a raid by the District Magistrate and SSP hundreds of

trucks loaded with illegally mined sand, which were being transported withouw
Rawanna, were seized. The nowspaper cutting is enclosed herewith.

Upon the material on record, the Commiliee is of the view that the
officers who are responsible for checking the illegal mining and seutling the
Patta and expediting the proceedings are not acting bonafiely, honestly and
sincerely. The matter needs deep enquiry and the persons who are held
responsible shall be punished

In view of the sbove, the Committee advises that a deep enquity may be
made by fair and honest agency, If possible by C.B.I

The situation of Kaushambi is also not good. The process of recovery s
very slow. Till date, no amount has been recovered in a recovery proceeding. A
deep enquiry is required to be made in case of Kaushambi aiso.

The next meeting will be held on 7" February, 2020 at Circuit House,
Prayagraj at 11.00 AM.

b s T
(Justice Rajes Kumar)
Chatrman

Oversight Committee, NGT New Del

Scanned by CamScanner
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Annexure- IX

Meeting No.

MINUTES OF MEETING OF THE OVERSIGHT COMMITTEE, NGT UP
LUCKNOW,

HELD ON 29.01.2020 AT 11-00 A.M IN THE OFFICE OF THE COMMITTEE

(ENVIRONMENT DIRECTORATE, VINEET KHAND, GOMTI NAGAR,
LUCKNOW)

* ok

Present: Hon’ble Mr Justice S.K.Singh, Chairman
Hon’ble Dr Anup Chandra Pandey, Member

Other dignitaries present:

1. Shri Anurag Yadav, Secretary, Urban Development, Govt of UP,
9415285554, E-mail secudl 8(@gmail.com

2. Shri Ashok K. Tiwari, ChiefEnv Officer. UPPCB, Lucknow,
7839892014, E-mail: ceol@uppcb.com

3. Shri Atulesh Yadav, EE, UPPCB, Lucknow, 7839895675, E-mail:
ceo7@uppcb.com

4. Sri Manoj Pandey, Dy Secretary, UPSLSA. 9415342396, E-mail:
upsla@up.nic.in

Meeting was held as scheduled.

Various issues as pointed out in the orders of Hon’ble National Green Tribunal
dated 21.10.2019, passed in OA No. 670/2018 in re: Arul Singh Chauhan versus
MoEFCC and others, discussed and status of the action taken by the concerned

authorities in compliance of the orders reviewed.

Pointwise decisions taken by the Committee in the matter are as follows:

SI Issues/points of Decisions taken by the Committee
No discussion
1 Environment Monitoring It has been mentioned that so far no
Cell Environment Monitoring Cell has been set up
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in the office of Chief Secretary. It was
directed that the same may be set up
immediately and work be started.

Action Plans to be
submitted by all the
States to CPCB latest by
31.10.2018 and executed
in the outer deadline of
31.12.2019 which were
be overseen by the
Principal Secretaries of
Urban and Rural
Development
Departments of the
State.

It is informed that Action plans, as directed by
the Hon"ble NGT, have been submitted within
the time stipulated.

The State should have
Monitoring Committees
headed by the Secretary,
Urban Development
Department with the
Secretary of
Environment
Department as Members
and CPCB and State
Pollution Control Boards
(SPCBs) assisting the
Committees.

This has been done as per directions of
Hon’ble NGT.

They should  have
interaction with the local
bodies once in two
weeks.

Local bodies are to
furnish their reports to
State Committees twice a
month.

The State Committees

may take a call on

It was mentioned that reports of meeting are
uploaded on portal.
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technical and policy
issues.

Instead of  every

local body
separately  floating
tenders, the standardized
technical specifications
be involved and adopted.

Best practices may be
adopted, including
setting up of Control
Rooms where citizens
can upload photos of
garbage which may be
looked into by the
specified representatives
of local bodies, at local
level as well as State
level.

It was directed that
mechanism be evolved
for citizens to receive
and give information.

Collection and Transport standards are being
involved and adopted.

Setting up of Control Rooms, etcbe ensured
within the next three weeks and compliance
report be submitted to the Committee.

CCTYV cameras be
installed at dumping
sites.

It is assured that CCTV cameras will be
installed at every dumping site within three
months.

GPS be installed in
garbage collection vans.
This may be monitored
appropriately.

This is being done. It is informed that
installation of GPS in 17 Nagar Nigams would
be completed by March, 2020.

Three model towns,
three model villages and
three model cities.

So far as three model towns and three model
villages are concerned, it was mentioned that
the work has started in two model towns,
namely, Newari and Burhana, where 100
percent collection, segregation and processing
of MSW is taking place. The work of three
model villages will be started very soon. As
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regards three model cities, the work has
started in Mathura, Lucknow and Varanasi.

As far as the portal is concerned, so far only blank formats have been uploaded
on the portal. No data is available. Tt may be ensured that the data from al] the districts
in all the formats are uploaded in time.

Reports of District Level Committees under District Magistrates, District Level
Committees under Commissioners and State Level Committees have not been
uploaded. Let reports be immediately uploaded and the directions of Hon’ble NGT
contained in the order dated 10.01.2020 be complied.

Principal Secretary Housing, DRM (NR), Defence Estate Officer, Lucknow and
Director Mandi Parishad be requested to participate in the next meeting.

Let the decisions taken in the meeting as above be communicated to all

concerned for compliance.

(Dr Anup Chandra Pandey) (Justice S.K.Singh)
Member, Oversight Committee Chairman, Oversight Committee

January 29, 2020
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Annexure-X

The minutes of meeting o Oversigl: Committee ueder Chairmanship of
Hon'ble Justice (Retd.) Sh i Rajes » tmar, Allnhabad High Court held on
Gated 07.02.2020 n¢ Cirer it House, Prayagraj in compliance of Hon'ble
NGT order dared 25.5.201 in 0.A. o, 16472018, Ashwani Kumar Debey
vs. Union of Indin and ¢ hers and arder dated 12.02.2019 in O.A. Ne.
67018, Atul Singh Ch: ulian vs. inistry of Environment & Forests,
Gove, of India and others,

The attendance sheet of co amitive ® cmbers nnd stakeholders s enclosed,

Migi Sl Sausbhauy & Mine Officer submitted 2 chant
giving dewill o 26 Pusias wherein ¢ has given the detail of the amoum
recoverad and ihe flture an ount rece- rable. He stated that this report has also
been giver to the Director Mines. b+ funher submitied that in cises where
there was resacction, no bi ider had ¢ me forward. On an enquity being mode
why the bidde: s had not ¢ me, fie te lied hat due to bad quality of sand the
badders are no coming for eard, Lot s Mine Officer may inform this fact o
the Directer. Mines 10 get the neces ary order from the Director, Mines for
further action.

Mi and in Distriet Pravagrs Shri Anjani Kumar, Senior Mines
Officer stated that he may i ¢ allowed ne weeks mare lime 10 give the reply to
the petition fil=d by the pe itioner (ST 5 Atul Smgh Chauban, petitioner before
the Hon'ble NOGT). Verbal y he state  that various acions have been taken to
stop the illega! mining wit 1 the belp f the police. Shri Ashutash Mishra, S.P.
(Crimes) states that 10 che: & the illeg | mining ardd the transportation the sand,
number uf Fi.Rs have bdeen foch od and Charge cheets bave alse been
submitted He has produc d the dete s of such action taken by the police. A
copy of the dotails has b oen provid d 1o Shri Anjani Kumar 1o consider and
refer the same in his rep v. The [ trict Magisirate states that VOry sericus
actions have teen taken to check the Hegal minirg with the help of the police.
SSP, Prayagroj himself ha  made the pot inspection snd seized the vehicles as
well ns the F .Rs. have | een lodge . Recently, he has also 1aken the action
against his own coastable. He submit ed that they are trying their best to check

U
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fhu illegal mining. He ferther submatted Nt unless the stock of the stacked sand
15 remaved, it would be difi cult 10 ¢ ck the illegal mining. Howeves, he is
trying his best to get the sta ked wand 1 moved from the places where they are
stacked. He is hooeful to get 1 expedise

San Atel Singh Chaub n, the pet ‘iones siates that the main probéem is in
the Baswar ares where even today the nsge illegal mining is going ot by the
operation of the JCB and B wats partic intly in the night. Shri Anjars Kumar,
Sepsor Mines Officer states hat no il gal mining is geing on by JCB or by
boat. He himscll mspected the area wd did ot find any illegsl mining
operation. Howcver, the Dir siet Magh rase assured tha he will look into the
maler himself and assured o at if any il 2gal mining is going on, he will get the
same stopped, He stated thit he will ik with the Senior Superintendent of
Pelice for the eatablishmen of a Poli « Chauki in the Baswar ares for this

putpose, -

From the various actic s taken @ 4 ihe reports submittod, the Committee
is satisfied that u lot of effor has been wsde by the officers concemed 1o check
the illegal minirg and for the sestlerer of the mining Pattas. Committee hopes
and expects that mine officers shall di ~hacge their duties more effectively on
the principle of Zero toler ace. Disusct Magistrate is requested 1o make a
supuise check olong with t e Senior “uperintendens of Poilee in the Baswar
area, whether ary tilegal miring i goir 2 oa and, if it is so, the stringent ection
may be taken against those persons invi ' ved in sllegal mining.

‘{lo w Frawed
{Justice Rajes Kumar)
Chairman
Oversight Commuattee, NGT New Delhi

Scirnnd with CamSoanie
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Annexure- XI

Meeting No.

MINUTES OF MEETING OF THE OVERSIGHT COMMITTEE, NGT UP

LUCKNOW,

HELD ON 02.03.2020 AT 11-00_A.M IN THE OFFICE OF THE COMMITTEE

(ENVIRONMENT DIRECTORATE, VINEET KHAND, GOMTI NAGAR,

Present:

LUCKNOW)

* 4ok

Hon’ble Mr Justice S.K.Singh, Chairman

Hon’ble Dr Anup Chandra Pandey, Member

Other dignitaries present:

1.~ Shri Anurag Yadav, Secretary, Urban Development, Govt of UP, 9415285554, E-mail
secud | 8@gmail.com
2. Shri Ashish Tiwari, Member Secretary, UPPCB, Lucknow.

Meeting was held as scheduled.

We discussed and considered the compliance of the order dated 21.10.2019. passed in

OA No. 670 of 2018 in re: Atul Singh Chauhan versus Ministry of Environment, Forest and

Climate Change and others.

Pointwise decisions/proposals taken by the Committee are as follows:

Sl No.

Points of Discussion

Decision taken by the committee

Provision for office chambers
and Secretariat for Chairman
and Members of the Oversight
Committee.

Hon’ble NGT vide order dated 21.10.2019 had
directed the State Government to provide
Secretariat of the Oversight Committee in the
premises of Directorate of Environment,
Government of UP alongwith Conference Room
etc. Member Secretary, UPPCB informs that
first floor of the building of Directorate of
Environment was earmarked for the office
accommodation of Oversight Committee in the
previous year, but due to financial constraints, its
furnishing and repair could not be completed. He
further informs that some budget has now been
sanctioned and work has been allotted to C&DS
and the concerned constructing agency has been
directed to complete the work before the end of
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this financial year. Director-cum-Member
Secretary, UPPCB shall ensure that furnishing
and repair work, as required, is complete by the
end of this financial year, subject to availability
of rest of the funds.

Provisionally the State Government has provided
accommodation on the ground floor for
chambers and office of the Oversight Committee
with furniture and computers etc.

Working hours, holidays and
other service conditions and
disciplinary provisions for the
officers/staff

Hon’ble NGT has constituted the Oversight
Committee to comply with the orders passed by
it from time to time. Member Secretary, UPPCB
has suggested that the working hours, working
days and holidays as are applicable in the State
Government should be adopted and made
applicable for the office of Oversight Committee,
We resolve accordingly subject to the condition
that PPS shall ensure monitoring of office work,
if required, even in holidays till the
appointment/engagement  of  Administrative
Officer to run the office of Committee, as per
orders of Hon’ble NGT.

Engagement  of  Member
Technical

Member Technical has not been engaged till
date. Direction of Hon'ble NGT was to engage
a ‘“technical’ member in consultation with the
Chief Secretary, Uttar Pradesh. ‘Consultation’
includes active discussion, exchange of views,
active participation, positive assertion and
preparation of panel in concurrence with all.
Chief Secretary, UP was previously informed but
it is intimated that due to pre-engagement in
administrative work, he was unable to attend the
meeting.  Member Secretary, UPPCB may
prepare a panel of names as per eligibility criteria
after discussion with Chief Secretary, UP and
submit the same to the Committee. A fier that,
Chief Secretary, UP is requested to participate in
the meeting on the date, time and place suitable
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to him so that the matter may be finalised as early
as possible for proper and smooth functioning of
the Committee.

We resolve accordingly.

Engagement of support
Professionals/ Senior Research
Fellows and other staff for each
Committee Member as per
orders of Hon NGT

UPPCB has provided one SRF from the field of
Environment, namely. Ms Urvashi Sharma. Two
more candidates Dr Dhananjay Kumar and Dr
Namita Gupta were interviewed for engagement
as SRF from the field of Environment and found
suitable for the job. It was suggested by Member
Secretary, UPPCB that both Dr Dhananjay
Kumar and Dr Namita Gupta be also engaged for
proper functioning of the Committee. We
resolve accordingly.

Secretarial staff, which will
include Accountant,
Administrative  Officer and
other office staff as per order
laid at point No. B

Some of the staff has been provided by the
UPPCB. For rest of the staff, it has been assured
by Member Secretary, UPPCB that the same
would be provided as per requirement of the
Committee.

Shri Laxmi Narain Soni (for short. L..N.Soni),
who retired as Joint Registrar/PS in Allahabad
High Court, attached with many Senior Judges of
the Court, had also experience of working as PPS
with Mr Justice DP Singh, Chairman of previous
has been engaged
provisionally as Principal Private Secretary to
Chairman.  He is working as such since
08.11.2019. Similarly, Shri Adesh Narain Bajpai
(for short, A.N.Bajpai), who retired as Joint
PPS/JointRegistrar-cum-PS ~ from  Allahabad
High Court and worked with so many Senior
Judges of the Court, has been provisionally
engaged as PPS to Member Committee since
30.01.2020. They both have been engaged
provisionally for proper functioning of Oversight
Committee. We are of the view that in view of
working experience of Shri L.N.Soni and Shr
iA.N.Bajpai as above and having regard to fact
that compliance of the orders of Hon’ble NGT is

Monitoring Committee,
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to be ensured and reports are to be submitted to
Hon NGT in time, their engagement as PPS is
expedient.  We accordingly resolve that they
should be engaged to work with the Oversight
Committee.

So far as remuneration/honorarium to be paid to
both the PPS is concerned, Shri L.N.Soni
informed that they should be paid fixed amount
of Rs.75000/- per month, as was being paid to
him during the tenure of previous Monitoring
Committee, headed by Mr Justice DP Singh, but
we don’t find it justifiable and are of the view
that both the PPS should be  paid
remuneration/honorarium, as is paid to retired
Government servants i.e. last pay drawn minus
pension + DA and other admissible allowances,
as agreed by Secretary, Urban Development and
Member Secretary, UPPCB. This being the
policy of State Government, we resolve
accordingly.

Engagement of one PPS for Member Technical
will be considered later on at appropriate time.

As regards the engagement of an Accountant and
Administrative Officer, Member Secretary,
UPPCB has informed that the matter has been
referred to the State Government. However, in
the meantime, Member Secretary, UPPCB shall
ensure to provide adequate staff to look after
urgent work of the Committee.

Logistic support to Oversight
Committee

Logistic support is being provided to Oversight
Committee. Member Secretary, UPPCB states
that in case of further need. logistic support as
required will be provided to the Committee

immediately.
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¥ Dress code and Identity card for | Considered.
officers working in Oversight . =i
Comitdiles. Resolved that the officers/officials working in

Oversight Committee should come in suitable
formal attire.

8. Requirement  of  computer | It is informed that one official has been engaged
expert for creating web portal & | as computer expert for creating web portal and
uploading required | uploading required information of the
information. Committee and he is already working.

9. Any other point with the | Decisions taken by the Committee on points as

permission of Chair, which may | enumerated below, are as under:
be necessary for compliance of
the orders of Hon NGT.

(a) Arrangement of Proper Internet | We are informed that steps for making suitable
Connection and Wi-Fi facility. arrangement of internet connection and Wi-Fi

facility are being taken.

(b) | Arrangement of Desktops, | It is informed that desktops, etc as per demand
Printer, Scanner Furniture & | made by the Committee have already been
other suitable working facilities | provided. We have considered the fact that some

-| for the staff, more SRFs are to be engaged in future and in
order to ensure timely preparation of reports by
the Committee, some more desktops with
printers or connectivity of two desktops with one
printer would be required. Member Secretary,
UPPCB assures that in case of further
requirement of desktops etc., the same will be
provided.

(c) Initiation of Internship | The Committee is of the view that for technical

programme in the field of Law
and Environment Pollution,

work, some internship programme in the field of
law and environment pollution should be
initiated and applications from students doing

—
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research work in the field of
environment/environmental law should be
invited to provide them an opportunity to do
internship and for that, they should apply in the
format attached. Secretary, Urban Development
and Member Secretary, UPPCB are also of the
same view. Member Secretary, UPPCB informs
that publication in this regard in Hindi and
English Dailies of wide circulation has been
made.

We resolve accordingly.

(d)

Ancillary matters, if any.

(i) We are of the view that details of
furniture and computer etc, which have been
provided to Oversight Committee should be
maintained in Stock Register. We accordingly
resolve that PPS to Chairman and PPS to
Member Administration will direct one of the
officials working under them to prepare Stock
Register and made relevant entries with regard to
each and every item provided to Oversight
Committee serialwise. A list of such items be
also prepared separately and sent to the office of
UPPCB.

(ii) We are also of the view that supervision
of the work of officials working in the
Committee should be ensured. Shri L.N.Soni
and Shri A.N.Bajpai will supervise the work and
ensure the punctuality of the officials, sanction
leave and report the matter to the Committee in
case of any misconduct.

(i) It is suggested that minimum eligibility
criteria and remuneration/honorarium, which is
applicable to MTS, Office Assistant, JRF/SRF
and Support Professionals from the field of Law,
which is applicable in NGT, should be made
applicable to the office of Oversight Committee.
In this regard, notifications dated 23.09.2019,
10.01.2020 and 22.01.2020 have been brought to
our notice. which are available in website of
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F NGT, annexed herewith as Annexures A, B and
C. Secretary, Urban Development states that
similar eligibility criteria are also applicable in
the State of UP with regard to MTS.

The work of the Oversight Committee is to
download the orders of Hon’ble NGT., send them
to the authorities concerned, call for the reports
from the State authorities, ROs of UPPCB,
CPCB etc, compile datas and after that prepare a
draft on the direction of the Committee to submit
final reports to Hon’ble NGT. The work of the
officials of Oversight Committee cannot be
compared with skilled or unskilled workers ofa
factory or labourers/workers of brick kiln who
are engaged only to count the bricks or Joad and
upload them in trucks or take measurement of
weight, etc. Work of officials of the Committee
and work of Government officials should not be
compared with the work of factory workers
governed by labour laws. In light of above facts,
we are of the view that minimum eligibility
criteria and remuneration as applicable in NGT
with regard to MTS, support professionals from
the field of law and environment, provisionally
should be similar as provided in Annexures A, B
and C (also available in the website of NGT).
We hope and trust that Member Secretary,
UPPCB may find out a practical solution of all
things mentioned above as early as possible.

We resolve accordingly.

Let the decisions/resolutions of Oversight Committee as above be sent to
Chief Secretary, UP Government and Member Secretary, UPPCB for perusal and

necessary action.
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(Dr Anup Chandra Pandey) (Justice S.K.Singh)
Member, Oversight Committee Chairman, Oversight
Committee

March 02, 2020
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FAnnexure-XII

THROUGH VIDEO-CONFERENCING

E % 2 0

Present: Hon’ble Mr Justice SVS Rathore, Chairman, and Dr Anup Chandra Pandey,
Member

Other dignitaries present;

1. Shri Devesh Chaturvedi, Additional Chief Secretary, Govt of UP
2. Shri Ashish Tiwari, Member Secretary, UPPCB

3. Dr DK Soni, CPCB, Lucknow

4. Shri Anil Kumar Sharma, Chief Mining Officer

5. Shri Anjani Kumar Singh, Mining Officer, Allahabad

6. Shri Mushtaq, Add] Project Manager, NMCG

Meeting was held as scheduled.

This meeting is held today to review the position of remedial action against sand mining in
river Yamuna at Prayagraj and follow up directions given by Hon NGT in OA No. 670/2018 in
re:Atul Singh Chauhan versuys Govt of UP.

Since this is the first meeting of this Oversight Committee, before we review the details we
would like to recapitulate the legal framework of the case.

Applicant Atul Singh Chauhan had approached the Hon NGT with the contention that lot of
irregularities were taking place in mining in river Yamuna at Prayagraj (Allahabad). His contention
was that the mining was allowed prior to preparation of District Survey Report (DSR). He
contended that it was being done in an unscientific way, in stream mining was resorted to. Mining
was being done upto 4 to 6 meter deep using Pokland Machine. Mining was done without taking
EIA clearance in violation of Supreme Court Judgment in Deepak Kumar vs State of Harvana &
others,(2012) 4 SCC 629. 400 to 500 trucks of sand were daily moving out fransporting sand

instead of permissible limit of 125 trucks. These trucks were carrying a load of 12 to 20 cubic
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meters instead of permissible limit of 6 cubic meters. Mining was being done in utter violation of
orders passed by Hon’ble NGT in the cases of Sudarshan Das vs. MoEF, Mustakim vs State of UP
and Satyendra Pandey vs. Govt of Ind ia.

Hon NGT constituted a Joint Committee under the Chairmanship of Commissioner,
Prayagraj on Sept 20, 2018. The Committee while sending its report to Hon NGT acknowledged
that illegal sand mining was going on in that area. Hon NGT on Feb 12, 2019 formed a Monitoring
Committee under Chairmanship of Justice Rajes Kumar to examine the entire matter and send its
report to Hon NGT. On May 09, 2019, Hon NGT examined the report of the Monitoring
Committee. The Monitoring Committee in its report dated March 29, 2019 mentioned that illegal
sand mining was going on in river Yamuna at Prayagraj. They came out with the following
suggestions to remedy the situation:

I. CCTV Cameras should be installed at mining points to verify the amount of sand extracted.
2. Regular patrolling should be done by the police to inspect the mining operations.

3. Daily reports regarding mining should be sent to the District Magistrate.

4. In case of any irregularity, FIR should be lodged.

3. The District Magistrate and the Superintendent of Police should carry out surprise checks.

Hon NGT reiterated the order dated January 10, 2019 whereby it had ordered that every
vehicle carrying illegal sand should be confiscated and it should not be released without recovery
of 50% of showroom price. This order has been affirmed by Hon’ble Supreme Court on May 07,
2019. Besides confiscation, environmental compensation should be levied against illegal mining
which should be based on net present value of the cost of damage to environment alongwith the
cost of restoration of environment as well as cost of illegally mined material.

Hon NGT vide order dated July 04, 2019 examined the reports of Monitoring Committee
dated 19.06.2019, 28.06.2019 and 02.07.2019. It directed removal of JCBs and other machines
from the mining areas in river Yamuna. It also reiterated earlier directions of installing CCTV
cameras, patrolling, surprise inspections and daily reports from the District Magistrate. Hon NGT
on Feb 28, 2020 directed that there would be asingle Oversight Committee (this Committee), which
would be monitoring all environmental cases, which hitherto were monitored by separate
committees. It examined the Monitoring Committee’s report dated Nov 02, 2019 wherein it was
mentioned that in Allahabad (now Prayagraj), out of 83 silica sand washing plants, only 12 had
permission from UP Pollution Contro] Board. These 12 silica sand washing plants were using tube-
wells for washing without getting permission from Central Ground Water Authority. UPPCB had

been asked by the Monitoring Committee to seal these plants and invoke environmental




- B

compensation on them. The Monitoring Committee had asked to give them an opportunity of
hearing before taking final decision.

Hon NGT also mentioned that directions given in order dated 04.09.2019 in OA No.
173/2018 in re: Sudarshan Das versus State of West Bengal and others, order dated 26.04.2019
passed in OA No. 44/2016 in re: Mushtakeem versus MoEF&CC and others and order dated
13.09.2018 passed in OA No. 186/2016 in re: Satendra Pandey versus MoEF&CC and another,
must also be followed in the State of UP. The operative portion of these three orders is reproduced
as follows:

OA No. 173/2018in re: Sudarshan Das versus State of West Bengal and others, Order dated
04.09.2019:

“29. Apart from above, in view of the grave and alarming situation and gross failure on the
part of the authorities in the concerned districts in both the States of Odisha and West Bengal and
fo prevent illegal and unscientific sand mining in the areas in question, we deem it essential to
issue following directions:-

(i) The State of West Bengal and Odisha may demarcate the boundaries Jor regulating grant of
sand mining lease within three months from today. No mining lease of minor minerals may be given
in the area in question till demarcation is complete. All existing mining operations in those areas
shall remain suspended till demarcation work is completed and attains Jinality. To carry out the
demarcation, the Chief Secretaries of the two States may constitute a team of three suitable officers

each within two weeks. The said teams may hold their first meeting within one month,

(ii) The States of West Bengal and Odisha must ensure that mining in all sand mining blocks is
undertaken strictly in accordance with the provisions of EI4 Notification, 2006, MoEF Notification
dated 15thJanuary, 2016 and the Sustainable Sand Mining Management Guidelines, 2016. They
must also ensure that no sand mining is permitted without due compliance of Water (Prevention
and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981
as well as regulations governing clearances by the Central Ground Water Authority. The District

Administration must be held accountable Jor any failure.

(i) District Magistrates and Superintendents of Police, Balasore district in Odisha and Paschim
Medinapur, West Bengal, respectively, shall seize all sump pumps, other machinery, tools, vehicles,

eic. used for carrying out illegal sand mining.

(v) Apart from instituting appropriate criminal proceedings against those carrying out illegal

mining, exemplary penalty shall be imposed against them by the concerned District Magistrates
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within three months from today to cover the cost of restoration of environment and to compensate
the victims.

(v) The Chief Secretaries of the two States shall also get prepared jointly a detailed restoration
plan for river Subarnarekha and its river beds for whicha Committee of experts shall be constituted
Jrom independent institutions, i.e., the CPC B, Indian School of Mines, Dhanbad and the respective
State Pollution Control Boards as members. Such constitution may take place within one month.
(vi) The Expert Committee shall carry out detailed study and submit the restoration plan, as far as
may be practicable, within three months after its constitution.

(vii) The Committee shall also get the assessment done through Indian Council of Forestry
Research and Education, Dehradun of the ecological damage on account of illegal mining by
incorporating the following components:

(a) Cost of river bed material.
(b) Cost of ecological restoration.

(c) Net present value of the future ecosystem services foregone.

(viii) The above steps may be facilitated by the Regional Office of the CPCB as nodal officer, by
coordinating with the Chief Secretaries of the two States.

(ix) The damage suffered by the inhabitants caused by the illegal mining may also be assessed by
the above Committee, which shall Jorm a separate component of the Restoration Plan for river
Subarnarekha as per direction No. (v) above. Cost of restoration plan shall be recovered as
environmental compensation from the illegal miners, to be identified by the District Magistrate.
The component of the compensation in respect of damages suffered by the inhabitants may be
credited with District Legal Services Authority. The District Legal Services Authority may disburse

the same to the victims of illegal mining, after proper identification.

OA No. 44/2016 in re: Mushtakeem vs MoEF. & CC and others, Order dated 26.07.2019:

“20. It is made clear that pending further reports, the States must apply the compensation regime

as per principles specified in paragraph 56 of order dated05.04.2019.
“56. Similar criteria may have to be taken into account for arriving at an approximate scale
of compensation. The compensation is to include not only the full value of the illegally mined
material but also cost of restoration of environment as well as cost of ecological services
foregone forever. It should be deterrent so as not to render such illegal activity profitable. In

Sudarsan Das Vs. State of West Bengal &Ors. (Supra), it was held that full value of the
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material, the cost of restoration and the NPV should form part of the compensation to be
recovered. There has also to be action against the polluters and the erring officers. The
vehicles or any other equipment used for illegal mining are required to be confiscated and to
be released only on payment of atleast 50% of the showroom value as laid down in Original
Application No.110(THC)/2012, Threat to life arising out of coal mining in South Garo Hills
District v. State of Meghalaya &Ors. This scale can then apply for all States, as far as

possible.”

OA No. 186/2016 in re: Satendra Pandey vs MoEF& CC and another, Order dated 13.09.2018:

“22. For all these reasons, we direct that the procedure laid down in the impugned
Notification be brought in consonance and in accord with the directions passed in the case of
Deepak Kumar (supra) by (i) providing for EIA, EMP and therefore, Public Consultation for
all areas from5 to 25 ha falling under Category B-2 at par with Category B-1 by SEAC/
SIEAA as well as for cluster situation wherever it is not provided: (ii) Form-1M be made
more comprehensive for areas of 0 to 5 ha by dispensing with the requirement for Public
Consultation to be evaluated by SEAC for recommendation of grant EC by SEIAA instead
of DEAC/DEIAA: (iii) if a cluster or an individual lease size exceeds 5 ha the EIA/EMP be
made applicable in the process of grant of prior environmental clearance: (iv) EIA and/or
EMP be prepared for the entire cluster in terms of recommendation (supra) of the Guidelines
for the purpose of recommendations 6, 7 and 8 thereof; (v) revise the procedure to also
incorporate procedure with respect to annual rate of replenishment and timeframe for
replenishment after mining closure in an area: (vi) the MoEF&CC to prepare guidelines for
calculation of the cost of restitution of damage caused to mined-out areas along with the Net

Present Value of Ecological Services forgone because of illegal or unscientific mining.”

Various issues involved in the matter were reviewed and discussed. Point-wise decisions taken by

the Committee in the matter are detailed herein under:

|

S
No.

discussion

Issues/ points of Current status and decision 1
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Report ~ regarding District Chief Mining Officer informed the Committeﬂ
HHayagral. that in the entire State, at the places where sand
Recovery of damages for illegal mining is going on, weigh- bridges have been
mining and  coercive measures constructed and CCTV cameras have been
against the vehicle involved in installed to check illegal sand mining and its

illegal sand mining. transportation. This has been incorporated in

the rule.

So far confiscation of vehicles is concerned, it
was informed by the Chief Mining Officer that
under the Mines and Minerals (Development
and Regulation) Act, 1957 (for short, MMDR

Act), the competent authority is the court of

Chief  Judicial Magistrate for lodging
complaints. In the complaints, orders of the
Hon’ble NGT are referred to. Confiscated
vehicles are released by the court of Chief
Judicial Magistrate concerned after obtaining
an affidavit and trial continues in due course.
This is a practice in Prayagraj, but in other
districts too, the same procedure is being

adopted.

On query being made that when the orders of
Hon’ble NGT in this regard have been
confirmed by Hon’ble Supreme Court. then
why the Chief Judicial Magistrate is releasing
the confiscated vehicles on affidavit and
whether the Chief Judicial Magistrate is made
aware of the above confirmation byHon’ble
Supreme Court on 7th May, 2019 and even
thereafter if confiscated vehicles are being released
without payment of penalty, whether appeals are
being preferred, the Chief Mining Officer replied

that so far no appeal has been preferred, but they

will do it now.
]
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Shri  Ashish Tiwari, Member Secretary,
UPPCB informed that the penalty regime has
now been amended by Hon’ble NGT vide order
dated 28.02.2020 passed in OA No. 670/2018

to the following effect:

Sr. Category of Vehicle Penalty
No. Amount

1 Vehicles/Equipments/Exca | Rs. 4 lacs T
vators with showroom

value more than Rs. 25 lacs
and

less than 5 years old.

2 Vehicles/Equipments/Exca | Rs. 3 lacs
vators with showroom
value

more than Rs. 25 lacs and
more than 5 years

but less than 10 years old.
3 For the remaining Vehicles | Rs. 2 lacs
year/Equipments/
Excavators which are
otherwise legally
permissible to be operated
and not covered by Serial
No. 1 and 2.

Note—I: On repetition of the offence by the same
vehicle/ equipment, Order dated 05.04.2019 will be
applicable.

Note—II: The option of release may be available for a
period of one month from the date of seizure and
thereafter, the vehicles may be confiscated and
auctioned.

1t was further informed that the above penalty
regime would be applicable Jor the offence
committed for the first time but in case of
repetition, penalty regime as provided in the
order of Hon'ble NGT dated 10" January,
2019 would be applicable. In the said order
of Hon NGT, it was directed that the State
Government has to amend the rules and the
confiscating officer is to be designated in
consonance with amendments made in Forest
Act/Rules and the amount so collecied is to be
remitted to State PCB/PCCs Jor being utilised

Sfor restoration of environment. The Hon ' ble
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NGT had further directed that the above

compensation regime will be over and above
any existing rules or provisions,

Let  the  Stare Government  issue an
appropriate Office Order/Rule o this effect in
accordance with the Spirit of orders of
Hon'ble NGT referred fo hereinabove by
incorporating State Amendment.

The Committee was informed by ShriAnjani
Kumar Singh, Mining Officer, Prayagraj that
there are 2 running pattas i.e. Ganga (working)
and Yamuna (suspended from 04.06.2020).
Both the mining areas have CCTV cameras.
There were 21 pattas earlier, but at present
only two pattas are there, out of which one
patta relating to Ganga is in running condition
and the other one, which relates to Yamuna, is
suspended on account of non-payment of
royalty. Tender were advertised but due to
lockdown, tender process could not be
completed. He further informed that till date
14 FIRs have been lodged illegal sand mining.
However, no penalty has been realised so far
from illegal miners,

Let the District Magistrate, Prayagraj submit a
detailed report within a week in regard to steps
taken against illegal sand miners, vehicles
confiscated, penalty imposed/realised, action
taken against accountable officers, surprise
inspections made so far by District Magistrate
and Senior Superintendent of Police and daily
reports submitted by the district administration
to the Head Office at Lucknow.
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Best practices (setting up of
control rooms)

The Committee directed to check illegal

mining by all means. CPCB was directed to
provide assistance in calculating the EC in
compliance with the directions of HonNGT.
Shri SN Singh, EPD informed that illegal sand
mining is going on in large scale in Kanpur
Dehat area, Augasi  Ghat in Fatehpur,
Chitrakoot and Kaushambi.

The Chief Mining Officer was directed to get
an inspection made against illegal sand m ining
in the aforesaid areas and submit a detailed
report. He shall ensure that no mining is
permitted to be done in violation of the
provisions of MMDR Act and rules framed
thereunder and suitable action is taken against
wrong-doers.

Shri  Ashish Tiwari, Member Secretary,
UPPCB suggested Jor issuing direction 1o
CPCB 10 make standard Jormula  for

compensation instead of  different

compensation regimes presently in vogue.

The Committee has been informed by Chief
Mining Officer that

Command Centre has been established at
Lucknow.

3 Installation of GPS The Chief Mining Officer informed that
process for installing GPS in vehicles is in
progress.

4 Environmental The Committee suggested that EC is taken as

pe
HempeaR N per recommendations made by Hon’ble NGT
on the report submitted by the Committee
headed by Mr Justice Rajes Kumar.
5 License from UPPCB and Shri - Ashish Tiwari, Member Secretary,
GWA (83 Silica Sand -
I?/Iin\i?‘/ng Ig?antsl)lca o UPPCB informed that out of §3 Silica Sand
Mining Plants which were identified, only 04
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have permission from UPPCR. Rest plantﬂ
were sealed for want of permission on the basis
of inspection done by a committee on
16.06.2020 and EC was imposed. District

Magistrate has issued recovery certificate for

realisation of the same.
The Committee directed that Silica Sand
Mining Plants be made viable after obtaining

environmental clearance from UPPCB.

6 Other items:

Department of Irrigation was directed to submit
a report regarding illegal mining of minor

minerals in irrigation channels.

Sd/-
(Dr Anup Chandra Pandey).
Member, Oversight Committee

June 18, 2020

Sd/-
(Justic SVS Rathore)
Chairman, Oversight Committee
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Annexure- XVI

Present Status of Sand Blocks. G(amuna Rlveé in

District Prayagraj
S.N. Details Number of Block
1 Total Number of Sand Blocks in 21
Yamuna river
v Water Logged Area 11
(Mining Lease cannot be granted mby
the direction of H’ble NGT and H’blé
Supreme Court Order’s)
3 Letter of Intent issued (Lease will be 04
granted after issuance of Environment
Clearance from SEIAA)
4 In Process of Letter of Intent 01
5 Number of Advertised Sand Area 02
6 Pending In SETAA (For Environment 01
Clearance)
7 No bid found In Advertisement 01
8 Number of Area Affected by Kumbh 01

Mela

% 2\gpew

~~ Senior Mines Officer

Prayagraj
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